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In pursuance of clause (3) of Article 348 of the Constitution of India, the following
translation in English of the Maharashtra Fire Prevention and Life Safety Measures Act, 2006

(Mah. HI of 2007), is hereby published under the authority of the Governor.

By order and in the name of the Governor of Maharashtra

A. M. SHINDEKAR,
Secretary to Government,

Law and Judiciary Department.

MAHARASHTRA ACT No. II OF 2007.

(First published, after having received the assent of the
President, in. the “Maharashira Government Gazette”, on the
. 5th February 2007,
An Act to make more effective provisions for the fire’ preventlon
" and life safety measures in various types of buildings in different
areas in the State of Maharashtra. ‘
WHEREAS it is expedient to make more effective provisions
. for the fire prevention and life safety measures in various types
of buildings in different areas in the State of Maharashtra, for
imposition of fee, constitution of a special fund and for the purposes
connected thérewith, or incidental thereto; it is hereby enacted
inn the Flfty-seventh Year of the Republic of India ag follows :—
CHAPTER 1

PRELIMINARY

1. (I ) This Act may be called the Maharashtra Fire Prevention
and Life Safety Measures Act, 2006.

(2) It- extends to the whole of the State of Maharashtra.

(23}
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'(3) It shall come into -force—

(@) in the areas of the local authorities and the planning
authorities, on such date as the State Government may, by
notification in the Official Guazette, appoint ;

(b) in other areas or part of the areas, on such date as
the State Government may, by the same or like notification
appmnt and different dates may be appointed for different
provisions thereof and for different areas or part of the areas;
and :

(¢c) any reference in the Act to the commencement of this
Act shall, in relation to a provision or an area, be constructed
as a reference to the coming into force of this Act or any
prov1510n thereof in that area.

2. In this Act, unless the confext othervmse requires,—

(I} the expression “building” shall have the same meaning
assigned to it in the relevant municipal law or any law for
the time being in force in the area in which this Act is
in force; and includes places or premises comprising land or
building, or part of a land or building, whether authorized
or otherwise, outhouses, if any, appertaining to such building

or part thereof and petrol diesel or gas lines, installations

or pumps.
Explanation—For the purposes of this Act the definition of
“puilding” herein shall extend and apply only to such building

in respect of which fee is assessable and leviable as specified
1m - the Schedule-11 ; ‘

(2) “building bye:laws” means the building bye-laws, rules
or regulations made under any relevant municipal law and
includes the development control rules or regulations, by whatever

~ name they are called, or any other building rules or regulations

made under any other law for the time being in force and

are in operation in the area in which this Act is in force;

(3} “Chief Fire Officer” means the Chief Fire Officer or any
other fire officer by whatever designation called, in charge of
the fire-brigade maintained by a local autherity or a planning
authority ; .

(4} “Director” means the person appointed by the State
Government to 'be the Director, Mahavashtra Fire Services,
Group A, under section 18;

(5) the expression “fire prevention and life safety measures”
means such megdsures as are necessary in accordance with the
building bye-laws or as required by or under the provisions
of any law or the National Building Code of India, 2005, for
the time being in force, for the prevention, control and fighting
of fire and for ensuring the safety of -life and property in
~case of fire;
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(6} “Licensed Agency” means a person or an association of

persons licensed by the Iirector, or within the area under
his jurisdiction, the Chief Fire Officer or the nominated officer,

for undertaking or executing fire prevention and life safety-

measures or performing such other related activities required
to be carried out under this Act within the area of the local
authority or a planning authority;

(7) “local authority” means a Municipal Corporation or a
Mumapal Council or a Nagar Panchayat or an Industrial Township
constituted under any relevant municipal law for the time being
in forece in the State;

(8) “National Building Code of India, 2005” means the book
containing Fire Prevention and Life Safety Measures to be
implemented in the buildings, places, premises, workshops,
warehouses and industries, published by the Bureau of Indian
Standards, from time to time, with or without amendments;

(9) “nominated officer” means an officer possessing the prescribed
qualifications and nominated by the Director or the Chief Fire
Officer and includes an officer nominated by a local authority
or a planning authority for the purposes of this Act:

Provided' that, for the areas not covered by any Municipal
Corporation or Municipal Council, the Director shall nominate
an officer to be “a nominated officer”, and different such officers
may be nominated for different areas;

(10) “Occupier” includes— '

{¢) any person who for the time being is paying or is
liable to pay to the owner the rent or any portion of the

rent for the land or building or any part thereof in respect
of which such rent is paid or'is payable;

(b)Y an owner in occupation of or otherwise using land
or building or part thereof;

(¢) a rent—free tenant of any land or building or part
. thereof ; .

(d) a licensee in occupation of any land or building or
part thereof;

() a member of a co- operatlve housmg society or an’

apartment owner; and

{(f) any person who, or an association, corporation (whether
incorporated or not) or an organisation which is liable to
pay to the owner damages for the use and occupation of
any land or building or part thereof;

{11) “owner” includes a person who for the time being is
receiving or is entitled to receive, the rent of any land or
building or part thereof whether on his account or on account
of himself and others or as an agent, a registered co-operative
housing society, trustee, puardian or receiver or any other person
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who should so receive the rent .or be entitled to receive it
if the land or building or part thereof were let to a tenant,
or a builder, developer or promoter who constructs flats or
apartment for sale, under the provisions of the Maharashtra
Ownership Flats (Regulation of the promotion of construction,

sale, management and transfer) Act, 1963, or, as the case may.

be, the Maharashtra Apartment Ownership Act, 1970 ;

-

(12) “planning authorlty includes,—

(@) the Nagpur Improvement Trust constltuted under the
Nagpur Improvement Trust Act, 1936 ;

{6} a Special Planning Authority constituted or appointed
or deemed to have been appointed under section 40 or: the
New Town Development Authority constituted or declared
under the provisions of section 113 of the Maharashtra Regional
and Town Planning Act, 1966 ;

{¢) in respect of the slum rehablhtatlon area declared under
section 3C of the Maharashtra Slum Areas (Improvement,
Clearance and Redevelopment) Act, 1971, the Slum Rehabilitation
Authority appeointed under section 3A of the said Act;

(13) “prescribed” means prescribed by rules;
{14) “relevant municipal law” means,—
(a) the Mumbai Municipal Corporation Act;

(b) the Bombay Provincial Municipal Corporations Act, 1949 ;

(¢) the City of Nagpur Corporation Act; 1948 ;

{d) the Maharashtra Municipal Councils, Nagar’ Panchayats
and Industria! Townships Act, 1965 ;

L}

{15) “rules” means rules made under this Act;
(16) “ Schedule” means Schedule appended to this Act.
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~CHAPTER 11

Provisions RerLating 10 FIRE PREVENTION AND
LiFE SarrETy MEASURES

.

-

8. (1) Without prejudice to the provisions of any law or the
rules, regulations or bye-laws made thereunder or the National
Building Code of India, 2005, relating to fire prevention and life
safety measures and in operation in the State for the time being
in force, the owner or where the owner is not traceable, the
occupier, of a building as classified in the Schedule-l or part
of any such building shall provide fire prevention and life safety
measures in such building or part thereof, minimum fire fighting
installations as specified against such building in the said Schedule;
and the owner or, as the case may be, the occupier shall maintain
the fire prevention and life safety measures in good repair and
efficient condition at all times, in accordance with the provisions
of this Act or the rules:

Provided that, in the case of such building or part thereof
the construction of which has been completed immediately before
the date of commencement of this Act, the occupier, and subject
to the provisions of sub-section (2), in the case of such building
or part thereof which is under construction on such date, the
owner, shall undertake and carry out such additional fire prevention
and life safety measures, as are specified in the notice served
on him under section 6.

&
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Explanation.—The classification of buildings as mentioned in the

Schedule-I under this section and that in Schedule-1I under section
11, conforms to the classification of buildings made under the
provisions ‘of the National Building Code of India, 2005.

(2) Notwithstanding anything contained in any law for the time
being in force, no authority empowered to sanction the construction
plan of any building or part of a building and to issue certificate
of completion thereof, shall issmwe any certificate of completion
or part completion thereof, unless it is satisfied that the owner

has complied with the requirements specified in Schedule-I, .

or as .the case may be, in the notice so served on him as
aforesaid. ‘

(3} The owner or occupier, as the case may be, shall furnish
to the Chief Fire Officer or the nominated officer, a certificate
in the preseribed form issued by a Licensed Agency regarding
the compliance of the fire prevention and life safety measures
in his such building or part thereof, as required by or under
the provisions of this Act, and shall also furnish to the Chief
Fire Officer or a nominated officer, a certificate in the prescribed
form, twice a year in the months of January and July regarding
the maintenance of fire prevention and life safety measures in
good repair and efficient condition as specified in sub-section (I).



4

Preventive
measures.

Power of
ingpection.

HERTE IMEA IATH, HETTRUT, BT &, 000/IRT ¢8, Th ¢ [y @mE

(4) No person shall tamper with, alter, remove or cause any
injury or damage to any fire prevention and life safety equipment
installed in any such building or part thereof or instigate any
other person to do so.

4. (1) The State Government may, by notification in the Official
Gazette, require owner or occupier of premises in any area or
of any class of premises used, which in its opinion, are likely
to cause risk of fire, to take such precautions as may be specified .
In such notification.

(2) Where such notification has been issued, it shall be lawful
for the Director or Chief Fire Officer of local authority or planning
authority or any fire officer authorized either by the Director
or Chief Fire Officer to direct the removal of objects or goods
likely to cause the risk of fire, to a place of safety and on
failure by the owner or occupier te do so, the Director or any
Chief Fire Officer or fire officer may, after giving the owner
or occupier a reasonable opportunity of making the representation,
seize, detain or remove such objects or goods. .

(3) The Director or the Chief Fire Officer or any other fire
officer while. performing his duties in Fire Fighting operations
or any other duties of seizure, detention or removal of any goods
involving risk of fire may require the assistance of a police officer
or members of the police force as an aid in performance of
such duties and it will be the duty of police officer of all the
ranks or such members to aid the Director or such fire officer
in the execution of their duties under this Act.

5. (I) The Director or the Chief Fire Officer or the nominated
officer may, after giving three hours’ notice to the occupier, or
if there is no occupier, to the owner of any place or building
or part thereof, enter and inspect such plade or building or part
thereof at any time between sunrise and sunset where such inspection
appears necessary for ascertaining the adequacy or contravention
of fire prevention and life safety measures: ‘

Provided that, the Director or the Chief Fire .Officer or the
nominated officer may enter into and inspect any such place or
building or part thereof at any time if an industry is working
or an entertainment is going on at such place, building or part
thereof, or if it appears to him to be expedient and necessary
to do so in order to ensure safety of life and property.

(2) The Director or the Chief Fire Officer or the nominated
officer shall be provided with all possible assistance by the owner
or occupier, as the case may be, of such place or building or
part thereof for carrying out the inspection under sub-section (I).

{3) The owner or occupier or any other person shall not obstruct
or cause any ohstruction to the entry of a person empowered
or authorised under this section into or upen any land or building
or shall not molest such person after such entrv for inspection.
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(4) When any such place or building or part thereof used as

a human dwelling is ‘entered under sub-section (I} due regard
shall be paid to the social and religious sentiments of the occupiers ;
and before any flat, apartment or a part of such building in
the actual occupancy of any woman, who, according to the custom
does not appear in public, is entered under sub-section (I), notice
shall be given to-her that she is at liberty to withdraw, and
every reasonable facility shall be.afforded to her for withdrawing.

{5) Where the inspection is carried out by the nominated officer
under the preceding provisions of this section, he shall give a
report of any such inspection to the Director- and the Chief Fire
Officer of the authority concerned.

6. The Director or the Chief Fire Officer or the nominated
officer shall, after completion of the inspection of the place or
building or part thereof under section 5, record his. views on
the deviations from or the contraventions of, the requirements
with regard to the fire prevention and life safety measures or
the inadequacy or non-compliance of such measures provided or
to be provided therein with reference to the height of the building
or the nature of activities carried on in such place or building
or part thereof and issue a notice to the owner or occupier
of such building or part thereof directing him te undertake such
measures within such time as may be specified in the notice.

7. (1) Without prejudice to the prosecution for offence of non-
compliance of the notice issued under section 6, the Director
or the Chief Fire Officer may, in the event of non-compliance
of any such notice, take such steps including exercising the power
to have the place, building or any part thereof sealed under
section 8, as may be necessary for the compliance of such notice.

{2) All expenses incurred by the Director:or the Chief Fire
Officer in relation to any steps taken by him under sub-section
(I) shall be payable on demand, by the owner or occupier on
whom such notice is served, and shall, if not paid within fifteen
days after such demand be recoverable, without prejudice to the
provisions of sub-section (3) of section 20, as if it were the arrears
of tax on property and the provisions under the relevant municipal

law or any other law for the time being in force and is in
-~ operation within the area of jurisdiction of the local authority

or planning authority concerned for recovery of arrears of tax
on property, shall apply mutatis .mutandis for such recovery as
they apply to the recovery of arrears of tax on property or where
any such law is not so in operation then, as an arrears of land
revenue. .

8. (1) If the Director or the Chief Fire Officer is satisfied
that due to inadequacy of fire prevention and life safety measures
the condition of any place or building or part thereof is in imminent
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danger to person or property, then notwithstanding anything

" contained in this Act, or any. other law for the time being in

force, he shall, by order .n writing, require the persons in possession
or in- occupation of such place or building or part thereof to
remove themselves forthwith from such place or building or part
thereof.

(2} If an order made by the Director or the Chief Fire Officer
under sub-section (I) is not complied with, the Director or the
Chief Fire Officer may direct,—

{(a) the authority responsible for supply of electricity or the
authority responsible for supply of water to disconnect the supply

‘of electricity or water, as the case may be;

(b) any police officer having jurisdiction in the area to remove
such persons from such place or building or part thereof;

and such authority or police officer shall comply with such

direction ;
(3) After the removal of the persons under sub-section {I) or

 sub-section (2), as the case may be, the Director or the Chief

Power to
grant
licence to
act as
Licensed
Agency.

Fire Officer shall cause such place or building or part thereof,
to be sealed by such police officer forthwith. ~

{(4) No person shall remove such seal except under a written
order made by the Director or the Chief Fire Officer suo motu
or on an application of the owner or occupier.

CHAPTER 111
LICENSED AGENCY

9. (1) The Chief Fire Officer may grant any ‘person or association
of persons as he thinks fit, a licence to act as a Licensed Agency
for the purposes of this Act.

(2) Any person intending to have or remew such licence shall
apply to the Chief Fire Officer in the prescribed form and in
the prescribed manner. Such application shall bear a court-fee
stamp of five rupees and shall be accompanied by the prescribed
fee.

(3) On receipt of such application, the Chief Fire Officer may,
after holding such inquiry as he deems fit, either grant the licence
in the prescribed form for a period of one year or renew the
same for a like period or, for reasons to be recorded in writing,
by order refuse to grant or renmew the licence.

(4) Where the Chief Fire Officer has reason to believe that
any person to whom a licence has been granted has contravened:
any provisions of this Act or of the rules or failed to comply
with the conditions of the licence or is wunfit by reason of
incompetency, misconduct or any other grave reasons, the Chief
Fire Officer may, after giving to the person a reasonable opportunity
to show cause, for reasons to be recorded in writing, by order
suspend or cancel the licence.

(56) The Director and the nominated officer may also exercise
the powers under this section, within their respective jurisdiction.

— N
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10. (I) No person other than a Licensed Agency shall carry
out the work of providing fire prevention and life safety measures
or performing such other related activities required to be carried
out in -any place or building or part thereof:

Provided that, if the Chief Fire Officer is satisfied that, for
any reason, to be recorded in writing, the owner or occupier
is not able to carry out the fire prevention and fire safety measures
in any such place or building or part thereof through a Licensed
Agency, he may authorise any person or persons he thinks fit
to carry out such work, and any work carried out by such aunthorized
person or persons shall be deemed to be carried out by a Licensed
Agency.,

(2) No Licensed Agency or any other person claiming to be
such Licensed Agency shall give a certificate under sub-section
(3) of section 3 regarding the compliance of the fire prevention
and life safety measures or mainteénance thereof in good repair
and efficient condition, without there being actual such compliance

or maintenance.

N CHAPTER IV

Provisions RELATING T0 Levy, COLLECTION. AND .
ReEcovERY oF FIRE SERvVICE FEES

11. (I) With effect from®such date as the State Government
may, by notification in the Official Gazette, appoint in this behalf,
and subject to the provisions of thiz Act, there shall be levied
a Fire Service fee at the rites specified by or under the provisions
of this Chapter, for the purposes of this "Act on all owners
of .various types of buildings specified in the Schedule-II
(hereinaftei in this Chapter, referred to as “the said Schedule™,
within the areas of a local authority or a planning authority
{(hereinafter, save as otherwise mentioned, throughout in this Act,
collectively referred to as “ the Authority”), to which this Act
applies ; and different such dates may be appointed for different

types of buildings and different areas of different Authorities.

(2) The rate of such fee in respect of éach type of building
situated within the area of any of the Authorities and classified
in column 2 of each of the Part-I, Part-1I or, as the case may
be, Part-IIl of the said Schedule shall, in the first instance, be
at the rate specified in each of the sub-column (), but subject
to the minimum fee specified in each of the sub-column (2), of
columns 3, 4, 5, 8 and 7 of Part-I or of columns 3, 4, 5 and
6 of Part-Il, or, as the case may be, of columns 3 and 4 of
Part-1II, as aforesaid.

(3) The Authority may, subject to the other prOV‘iSiOnS of this
Chapter, enhance, from time to time, the rate of fee, including
the annual fee, and Jevy the fee at such enhanced rate:

HT 3JI—C
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Provided that, the Authority may, subject to the other provisions
of this Chapter, reduce, from time to time, such enhanced rate .
and levy fee at such reduced rate, so, however, that in no case
the rate shall be reduced below the minimum rate specified in
the said Schedule. *

(4) In determining the rate of fee to be enhanced or reduced
under sub-section (3), the Authority shall take into consideration
the balance available in the Fire Protection Fund constituted under
section 25 and the estimated income and expenditure (including
any capital expenditure) of the Fire Services and ensure that
the expenditure incurred or to be incurred has reasonable correlation
with the carrying out of the purposes of this Act.

{5) The other matters relating to imposition (including guidelines),
assessment and collection of such fee shall be such as may be
prescribed.

Authority 12, (1) The Authority, before enhancing or reducing the enhanced
to follow rate and levying the fee at such rate shall observe the following

preliminary ot ; 1
procedure preliminary procedure, namely .— |
i

before {a) the Authority shall, by a resolution passed at a special
enhancing  pyoeting  approve the rate of fee at Wthh it proposes to levy

or reducing
enhanced such fee;

fee. {(b) when such a resolution is passed, the Authority shall
take further action to obtain the previous sanction of the State
Government to the proposal.

{2) The State Government may, by an order published in the -
Official Gazette, accord sanction to the said proposal of the Authority ' ‘
and specify in such order the date on or after which the proposal \
shall be brought into force.

(3) (@) The Authority shall display on the notice board of its
office the said order, and shall also publish a notice in a local
newspaper informing the inhabitants of the area within its
jurisdiction, of the subject matter of the order so displayed;

(b) When the rates at which the fee is leviable are enhanced !
or reduced under sub-section (3} of section 11, it shall not be
necessary to give any separate notice thereof to the owners or
occupiers of the buildings affected thereby.

Imposition of  13. (I) There shall also be levied annually a further fee at

annual fee the rate of one per cent. of the minimum fees specified in the
and .

enhancement espective columns of the Parts-I, II or, as the case may be,

and reduction Part-I1I of the said Schedule against each type of building classified

thereof. in column 2 of the said Parts of the said Schedule for providing

the amount to defray the expenses for the purposes mentioned

in sub-section (3) of section 25, and also for regular check and

inspection, and other incidental expenses so as to. require and

cause the owner or occupier thereof to keep the necessary

installations in fit condition.
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(2) The Authority may, subject to the other provisions of this
Chapter, enhance or reduce, from time to time, the rate of annual
fee and levy such enhanced or reduced fee.

(3) In determining the rate of annual fee to be enhanced or
reduced and the procedure to be followed in that regard, the
provisions of sub-section (4) of section 11, sections 12 and 18
shall mutatis mutandis apply as they apply in respect of rate
of initial fee and levy thereof.

14. (1) Any person who, after the commencement of this Act,
intends to construet a building for which permission of the Authority
is required, whether he has applied for such permission or not,

- or who has commenced construction of a building, shall apply

to the Authority within such time and in such manner as may
be prescribed, for the assessment of fees pa%ébie in respect thereof.

{2) The Authority shall, on such application being made or
if no such application is made, by a person constructing a building,

“then after serving a notice in writing on the person liable to

such payment and after calling for a report in this behalf from
the concerned officer of the Authority and after taking into
consideration the report aforesaid, determine whether or not and,
if s0, what fee is leviable in respect of that construction, and
after giving the person concerned an opportunity to be heard,
shall then assess the amount of fee payable by such person and
give to such person a notice in writing of such assessment:

Provided that,—

(¢) where permission has not been granted for constructing
a building, the Authority may postpone the assessment of the
fee;

{b) where the application relates to the construction of a
building, the Authority may refuse to assess the amount of
fee payable by such person concerned unless it is satisfied that
the applicant has an interest in the land or building sufficient
to enable him to carry out the construction or that the applicant
is able to acquire such interest and that the applicant shall
carry out the construction within such period as the Authority
may determine.

{3) (&) In case of every building the construction of which has
been completed immediately before the date of coming inte force
of this Act, no fees shall be levied under this Chapter.

(b) In the case of every building the construction of which
has been completed on or after the date of coming into force
of this Act, such fec, unless it has already becn paid in accordance
with the provisions of any law or building bye-laws or regulations
in force immediately before the date appointed under sub-section (I}
of section 11, shall be payable, by the owner and if the owner
is not traceable by the occupier. ’
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(4) The annual fee leviable under this Act shall be payable
by the owner or occupier, in the case of the existing such building,
from the date appointed under sub-section (I) of section 11, and
in the case of such building the construction of which is completed
after such date, from. the "date of occupancy certificate granted
in respect of. such building by the Authority, and in advance
in half yearly installment or in the same manner in which property ,
taxes are payable under the relevant municipal law, or as the
case may be, any other law for the time being in force, within
the area of jurisdiction of the Authority:

Provided that, the liability of the occupier to pay the fee under
this sub-section shall be only to the extent of the fee payable
in respect of built-up area under his occupation including his
share in the area comprlsmg common facilities in such building
or part thereof

Explanation.—For the purposes of assessment of fee under this
Act, the built-up area shall be gross built-up area, which includes
area of easements; stilts, stair-cases, lifts, lobbies, passages, balconies,
cantilever portions and refuge areas as shown in the building

“plan certified by the Architect and submitted to the Authority

alongwith the application for permission for construction of a building.
The built-up area to be calculated for this purpose will have
no relation with the floor space index or the built-up area calculated
in any other manner.

(5) The amount of fee as shown in the notice of assessment
shall be paid within thirty days of the date of receipt thereof
by such person as aforesaid and where the amount has not been
so paid or has been partly paid, an interest at the rate of eighteen
per cent. per annum upon any amount outstanding shall be payable
from the date immediately following the date on which the -period
of thirty days as aforesaid expires till the date of payment of

such amount

(6) The Authority shall, in regard to the area lying within
its jurisdiction, collect all fees due under this Act in respect
of construction of any building in that area.

Explanation.—For the removal of doubt, it is clarified that where.
the area of jurisdiction of any two or more Authorifies over-
laps, the Authority which is empowered by or under the provisions
of the law under which it functions, to grant permission for

"construction” of a building shall be the Authority for the purposes

of this section.

(7) (@) The fee, together with interest, if any, payable in respect
of any building shall, subject to the provisions of sub-section (8),
be the first charge on such building and the land appurtenant
thereto, subject to the prior payment of land revenue, if any,
due to the Government thereon.

> J TR
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_title or interest), subject to the prior payment of land revenue,

(b) The fee payable in respect of any building by any person
shall, together “with interest due upto the date of realization,
be recoverable from the owner, or as the case may be, occupier
or his successor in interest in such building, in the same manner
in which property taxes are payable under the relevant municipal
law, or as the case may be, any other law for the time being
in force within the area of jurisdiction of the Authority:

Provided that, the Hability of the occupier to pay the fee shall
be only to the extent of the fee payable in respect of the built-
up area under: his occupation including his share in the area
comprising common facilities in such building or part thereof.

(8) Notwithstanding anything contained in clause (11) of section
2 or sub-section (7) of this section, where a promoter as defined
in clause (¢} of section 2 of. the Maharashira Ownership Flats
(Regulation of the promotion of construction, sale, management
and transfer) A(ft, 1963 (hereinafter, in this sub-section, referred

%

to as “ the said Act of 1963 ”) has constructed or intends to construct

any building consisting of flats or apartments, the liability to
pay the fee (including annual fee) in respect of any such building
and interest, if any, shall be that of such promoter; and any
amount of such fee and interest remaining outstanding shall, without
prejudice to any other mode of recovery thereof available against
such promoter, be the first charge on any other property which
he owns or in which he has a right, title or interest (in which
case such charge shall be limited to the extent of his such right,

if any, due to Government thereon :

Provided that, the liability of the Promoter to pay such fee
and interest, if any, shall extend to and be limited to the date
of execution of the conveyance by the promoter under section
11 of the said Act of 1963.

15. No fee shall be levied on any building vested in or under
the control or possession of the Central or State Government
or any Authority. :

16. (I) Where it appears to the State Government that the

- balance of the Fire Protection Fund of any Authority is insufficient

for meeting any expenditure required to be incurred for purchasing
and maintaining fire fighting equipment and property and for
maintenance thereof or for creating posts of officers, staff and

‘servants for meeting the requirements te provide fire services

or generally for performance of fire fighting operations; or that
such balance is more than the requirements for the purposes
aforesaid, the State Government may, by notification in the Official
Gazette, require the Authority to enhance the rate of fee or
reduce the enhanced fee, if any, at such rate. as may be specified

Exémption.

Power of
State
Government
to require
Authority to
enhance or
reduce
enhanced
fee.
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in the said notification, so, however that any reduction in rate
shall not affect the minimum rates as specified in the relevant
sub-columns in the said Schedule;

(2) After receipt of such requisition as aforesaid the Authority
shall forthwith proceed to.enhance or, as the case may be, reduce
the enhanced fee in accordance with the requisition and the resolution
of the Authority passed in that behalf and the rate of fee specified
therein shal]l take effect from the date of resolution; and the
provisions of sub-section (3) of section 12 shall mutatis mutandis
apply for the publication of such resclution.

17. No assessment or no charge or demand of any fee including
interest, if any, made under the authority of this Act shall be
invalid by reason of any clerical error or other defect of form,
and when. any property is described for the purpose of assessing
any such fee, it shall be sufficient to describe it so that it shall
be generally known, and it shall not be necessary to name the
owner or occupier thereof.

CHAPTER V
DirecTOR OF FIRE SERVICES
18. (I) The State Government shall appoint a person to be

the Director of Fire Services and such other officers and staff
as may be necessary from time to time to assist the Director

assist while exercising his powers or discharging his duties or functions

Drector.

Powers and
duties or
functions of
Director.

under this Act or the rules made thereunder.

(2) The jurisdiction of the Director so appointed shall extend
to the entire State in matters relating to fire services.

(3} Subject to the control, direction and supervision of the State
Government, the Director shall exercise such powers and perform
such duties as are conferred and imposed upon h1m by this Act
or rules or orders made thereunder.

19. Without prejudice to the provisions of sub-section (3} of
gection 18, the Director shall,— '

(i) function as Head of Department in the office of the Director ;

(if} keep liaison with the Central Government and State
Government ecoffices for the development. of fire services; -

(iit) frame the policies in relation. to the development of
fire services in the State and, on approval by the State
Government, take steps to implement the same;

(1v) exercise supervision and control, over all Authorities in
matters of fire prevention and fire safety measures; and subject
to the approval of the State Government, issue such directions
to any Authority in respect of fire services mamtamed or reqmred
to be maintained by them
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{v} represent the State Government on National and
International forums with a view to updating the standard of
fire services in the State of Maharashtra

(vi) prepare and submit plans and proposals to the State
Government with regard to the periodical review of fire equipment,
fire property and fire manpower for effective implementation
of fire services by the Authorities;

(vii) take or cause to be taken such effective steps and measures
in cases of major fires, house collapse and other emergencies
or calamities; .

(viii) investigate or cause to be investigated the cause of
fire and advise the Authorities for implementing fire precautionary
measures ;

(ix) advise the State Government to set up additional F@re
Training Center or Centers for imparting training to the officers

and staff already employed in the Fire Brigades maintained

by the Authorities as also to cater to the need of the various
industries, commercial and mercantile establishments in the
private sector and to train their officers or staff or to provide
them the trained and qualified fire service personnel;

(x) requisition fire-fighting property of any Authority or any
institution or individual, which in his opinion is required for
the purpose of extinguishing fire in any area; and to determine
the amount of compensation payable in respect of such property
by an authority in the area of which authority, such fire operation
is required to be carried out;

{xi) exercise such other powers and perform such other duties
and functions as may be conferred, imposed or allotted to him
by or under the provisions of this Act.

20. (I) When the' Director is informed, on a complaint made
or otherwise that default has been made in the performance of
any duty imposed on an Authority by or under this Act or by
or under any enactment in relation to fire fighting measures
or operations for the time being in force, the Director, if satisfied
after due inquiry, that the alleged default has been made, may,
by order, fix a period for the performance of that duty and
communicate such order to the Authority.

(2) If the duty is not performed within the period so fixed,
the Director may appoint some person to perform.it, and may
direct that the expenses of performing it, with a reasonable
remuneration to the person appointed to perform it, shall be
forthwith paid by the Authority. ;

{(3) If the expense and remuneration are not so paid, the Director
may make an corder directing the bank in which any moneys

R&
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of the Authority are deposited or the person in charge of the
local Governitient Treasury or of any other place of security in

which the moneys of the Authority are deposited, to pay such

expenses and remuneration from such moneys as may be standing
to_the eredit of the Autbsrity in such bank or may be in the
hands of such person oOf 8 thdy; from time to time; be received
from or on behalf of the Authority by way of deposit by such
bahik or person, and such bank or person shall be bound to
obey such order., Every payment made pursuant to such order
shall be a sufficient dIScharge to such bank or person from all
hablhty to the Aiithority tn respect of any sum or sums so paid
by it or him out of the ‘moneys of the Authority so deposited
with such bank or person:

CHAPTER VI
Provisions REGARDING Fire OFFICERS anD FIRE PERSONNEL'

81. (1) For the purpose of providing adequate number of ofﬁcers
f and staff for meeting the needs of fire services within the jurisdiction
of the local authoritiés and planmng authorities having regard
to the potential fire hazards in certain industries and large
commercial and mercantile establishments and buildings and the
nutnber of fire stations required to be provided for sand maintained
withifi the respective areas of the local authorities and the planning
authoritié§, such Authorities shall be classified as under:—

" (a) the Municipal Corporation of Brihan Mumbai ;

(&) Municipal Corporatiofi§ having minimum population above
fifteen lakhs to be classified as * A’ Class Municipal Corporations ;

(¢} Municipal Corporations having population of five lakhs
Afid above upto fifteen lakhs, to be classified as ‘B’ Class
Municipal Corporations ; .

(d) all other Muni¢ipal Corporations not covered by clauses
(@}, (h) or (¢} to be classified az ‘ C’ Clags Municipal Corporations ;
and

(e} Municipal Councﬂs, Nagal Panchayats, Industrial Townships

- find planning authorities to be classified as ‘D’ Class Municipal
Councils, Nagar Panchayats, Industrial Townships and planning
authorities.

{2} Subject to the directions, if any, as the Director may, with
the appioval of the State Government, by notification in the Official
Gazette, issue from time to time, in this behalf, the existing
- pattern of the Fire Brigade including the qualification, pay, allowances
and other conditions of service and method of recruitment of
the officers and other staff engaged therein, in the Municipal
Corporation of Brihan Mumbai shall continue. ’
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(3) The Municipal Corporations and the Municipal Councils, Nagar
. Panchayats, Industrial Townships and the planning authorities may,
and, if so required by the State Government, shall create all
~or any of the following posts, namely: —

(a) for Municipal Corporations of ‘A’, ‘B’ and ‘C’ Classes,—

(i) Chief Fire Officer,

(ii) Deputy Chief Fire Officer,

{(zi1) Divisional Fire Officer,

(iv} Assistant Divisional Fire Officer,

(v) Station Officer,

(vi) Assistant Station Officer,

(vii) Sub-Officer,

(viii) any other Fire Officer and Fire Personnel with such
des1gnatlons as the State Government may, by order, direct
from time to time. :

(6) for ‘D’ Class Municipal Councﬂs, Nagar Panchayats,
Industrial Townships and planning authorities,—

(i) Chief Fire Superintendent or Fire Superintendent,

(iz) Assistant Chief Fire Superintendent or Assistant Fire
Superintendent, . '

(zit} Station Officer, : s .

(iv) Assistant Station Officer, '

(v) Sub-Officer, .

(vi) any other Fire Officer and Fire Personnel with such
designations as the State Government may, by order, direct
from time to -time.

(4) Without prejudice to the provisions of sub-section (2)
but, subject to the provisions of section 22, the qualification, pay,
allowances and other conditions of service and method of recruitment
of the officers specified in sub-sections (2) and (3) shall be regulated
by orders issued by the State Government in this behalf

(5) Subject to the provisions of section 22 or any order issued
by the Director or the State Government in this behalf, the
power of making appointment to the posts specified in sub-sections
(2) and (3) shall vest in the Municipal Corporation, Municipal
Council, Nagar Panchayats, Industrial Townships or planning
authority, as the case may be.

22, (1) If the State Government considers it necessary or expedient Constitution

for the purpose of bringing about a miore efficient Fire Service of
- . . . Maharashtra

of Officers of Municipal Corporations, Municipal Councils, Negar pi.e Services
Panchayats, Industrial Townships and planning authorities with and
uniform terms and conditions of service to carry out the functions fg;’;‘;‘;ﬂs
and duties by or under this Act, the State Government may, thereto.
notwithstanding anything contained in this Act or any other law
for the time being in force, by notification in the Official Gazette,—

AT 3ME—R X
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(x) constitute, in respect of all or any class or classes of
Municipal Corporations, Municipal Councils, Nagar Panchayats,
Industrial Townships or planning authorities as specified in sub-
sections (2) and (3) of section 21, a fire service or services
(to be called by such designations as may be specified in the
notification) of — ‘

(i) Chief Fire Officers of such Authorities or any of them,
and '

{£i) all or any of the other officers, specified in sub-sections
(2) and (3) of section 21;

(b) direct from time to time that each such fire service
shall consist of such classes, cadres and posts (including grades
of posts) and the initial strength of officers in each such classes
or cadres shall be such, as may be specified in the notification,
and '

(c) further direct that the officers included in any such classes
or cadres shall belong to such service of the State Government
as may be specified in the notification.

(2) The State Government may make rules for regulating the
mode of recruitment by holding examinations or otherwise ; including
provisions for the absorption of person or persons already working
under any of the Authorities in fire service or services constituted
under this section or otherwise and providing for terminal benefits

as compensation, pension or gratuity or the like, to persons who-

elect not to be absorbed or cannot be absorbed, or who elect
to retire, and the conditions of service of persons appointed or
- absorbed, to such fire services and in respect of persons appointed
or absorbed in such services constituted under this section, the
provisions with regard to punishment of officers and servants
applicable to them by wvirtue of the provisions made by or under
any law for the time being in force and in operation within
the area of jurisdiction of such Authority under which such persons
are serving on the date of such- appointment or absorption, shall
cease to apply:

Provided that, such cessor shall not, in relation to absorbed
officers, affect the previous operation of guch provisions in respect
of anything done or omitted to be done before such absorption:

Provided further that, the terms and conditions of service
applicable immediately before the appointed day to any officer
shall not be varied to his disadvantage, except with the previous
approval of the State Government.

(3) Except as otherwise provided in any rules made under sub-
gection (2), all rules, regulations or orders as amended from time
to time and for the time being in force in the State and applicable
to officers in the relevant class of service of the State Government

-+
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shall continue to apply to officers appointed to, or absorbed in,

. any such service and shall be deemed to be rules, regulations
or orders made under this Act, until other rules, regulations
or orders, if any, are made in this behalf or subject to such
modifications, as the State Government may, from time to time,
by notification in the Official Gazette, and in any other prescribed
" manner make.

(4) Notwithstanding anything contained in sub-section (5) of section
21, the power of making appointments of officers to any such
fire service under this section including promotions, transfers and
all matters relating to any conditions of service shall vest in

‘ : _the State Government or the Director when duly authorized by
*‘\J the State Government for that purpose.

. " (4) The officers included in any fire service constituted under
this section shall be the servants of the State Government; but
they shall draw their salaries and allowances directly from the
municipal fund or the fund of the planning authority.

(6) There shall be paid every year out of the mumicipal or
planning authority fund to the State Government such cost as
the State Government may determine on account of pension, leave
and allowances, other than those drawn from the municipal fund
or the fund of the  planning authority under sub-section (5),
the officers belongmg to any of the. fire services constituted under
this section and all the expenses incurred by the State Government
for administering the fire service or services constituted under
this section. If any such Municipal or planning authority fails
to pay such cost and expenses {or the salaries and allowances
of such officers) within the period prescribed in this behalf, then
the provisions of sub-section (3) of section 20 shall apply to the
payment of such cost and expenses {or the salaries and allowances
of such officers) as they apply in relation to the payment of
the expense and remuneration not paid under that section.

{ . : 23, The Authority may create posts of other clerical staff and Appointment
servants and appoint persons thereto for carrying out day to day "f(;’ther Stiff
activities and ‘' maintenance of records in the office of the Fire *°0 o o
Brigade, in the same manner as they are created and appointed
LA by or under the provisions of the law for the time being in
force and applicable to such Authority.

24. Save as otherwise provided by or under this Act, every Continuation

person holding office either as a Chief Fire Officer or Fire Officer %1? e"i(’;?ff‘g
“or Staff or employee or servant (by whatever designation called) a:;ie Staf;.cer
on an existing Fire Brigade or fire service of any Authority

on the date immediately before the commencement of this Act .

shall continue to hold office on the same termns-and conditions

as were applicable to him immediately before such date and shall

exercise such powers and perform sueh duties as before and in

addition to those as are conferred on them by or under this
. Act.

g ARG—RA
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. CHAPTER VII
ConsTiTuTION OF SPECIAL FUND

C‘Jn?tit“‘i_ofi 25. (1) There shall be constituted a special fund- called the
° S?ﬁﬁ; “Fire Protection Fund” to which shall be credited the fees imposed

and collected under this Act.

(2) The special fund shall be reflected into the budget estimate
of the respective Authority and the Accounts in respect thereof
shall be maintained and audited in accordance with the procedure
prescribed for the purpose of maintenance of accounts in the
relevant law or the rules and orders made thereunder and are
applicable to the respectwe Authority.

)

(3> The amounts in the fund shall subject to the provisions
of this Act and subject to the general or special order of the
State Government, be applied for the purpose of maintaining Fire
Brigade in general (which shall also include the expenditure on
salaries, allowances and other incidental expenses on the Fire
Officers and Staff) and for providing sophisticated equipments and
appliances, in particular, for the purpose of preventing and
extinguishing fire on any land or in any building within or without
the limits of the Authority and to ne purpose other than the

' purposes mentioned in this Act. ‘

L, CHAPTER VIII
SUPPLEMENTAL AND MISCELLANEOUS

Requisitioning  26. (I} Where the Director or the Chief Fire Officer or any
F‘i’;hfi‘;;other Fire Officer of any Authority, who is 'incharge of a fire
property. 1ighting operation requires fire fighting equipment or property of

any other Authority or any institution or individual, he may by
order requisition such equipment or property for the purpose of
extinguishing fire in any area and take possession thereof from
the Authority or any mst1tut10n or' individual, as the case may
be.

(2) As soon as may be,{'aﬂser the fire fighting operations are
over, such officer shall release the equipment or property, taken
possession of under sub-sections (I) from requisition and restore
the same to the Authority, institution or individual from whose
possessnon such property - was taken.

(3) Where any fire fighting equipment or property is requisitioned
under sub-section (1), there shall be paid to the owner of such
property, compensation the amount of which shall be determined
in accordance w1th the principles hereinaftér set out, that is to
say,— . . X
(@) where the amount of compensation can be ﬁxed by agreement
between the Director or, as the case may be, the Chief Fire
Officer and the owner of the fire fighting property, it shall
be paid in .accordance with such agreement;




W 18] WERTE VIR TISTAH, STHTUNUT, $EaN! 4, R00/NT T8, T R3¢ ek
(b) where no such agreement. can be reached, the Director
or, as the case may be, the Chief Fire Officer shall refer
the matter to the Magistrate having jurisdiction over the area
in which the fire fighting equipment or property was kept and
the Magistrate shall, after hearing the parties and. such other
persons as he deems necessary, fix the amount of compensation
taking into consideration the rent which the fire fighting equipment
or property would normally fetch if rented out for a similar
purpose. The orders of the Magistrate fixing the amount of
compensation shall be final. ‘

- 27, (1) On the occasion of fire in any area, the Director or Powers of
the Chief Fire Officer or any other Fire Officer who is incharge Director or

. e Fire Offl
of fire fighting operations on the spot may,— Oficcaslfoerf

(@) remove, or order any other fire officer or fire personnel °f fire.
to remove, any person who by his presence, interferes with
or impedes the operations for extinguishing the fire or for
saving life or property; .

(b) close any street or passage in or near which fire is
burning ; :

{c)} break into or through, or pull down, any premises, for
the passage of hose or appliances or cause them to be broken
into or through, or pulled down, doing as little damage as
possible for the purpose of extinguishing fire:

Provided that, the owner or occupier, as. the case -may - be,
of any such premises shall be granted reasonable compensation
to the extent of the damage so caused in such manner as
may be prescribed ;

(d) require the authority incharge of water supply in the
area, to regulate the water mains so as to provide water at
a specified pressure at the place where the fire has broken
out and utilize the water of any stream, cistern, well or tank
or of any available source of water, public or private, for the
purpose of extinguishing or limiting the spread of such fire;

{(e) exercise, in the absence of aid from the police, the same
powers for dispersing an assembly of persons likely to obstruct
the fire-fishting operations as if he were an officer-in-charge
of a police station and as if such an assembly were an unlawful
assembly and be entitled to the same immunities and protection
as such officer, in respect of the exercise of such powers;

(f) generally take such measures as may appear necessary
for extinguishing the fire or for the protection of life or property.

(2) An’y damage done to any premises or property, on the
occasion of fire, by members of the service in the due discharge
of their duties shall be deemed to be damage by fire within
the meaning of any policy of insurance against fire. '
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28. It shall be lawful for the officer-in-charge of the fire-fighting
operations to draw water from any source in the area which
he considers necessary for such operations and on such occasions
as may be required and the authority or owner or occupier having
control over such water source shall supply water for that purpose
at such rates as may be prescribed.

29, Notwithstanding anything contained in section 26, the Director
or the Chielf Fire Officer of any Authority or any other Fire
Officer authorized by the Authority, may enter into agreements
with any person who employs and maintains personnel or equipment
or both for fire-fighting purposes, to secure, on such terms as
may be prescribed, the provisions by that person of assistance
for the purpose of dealing with fires occurring in any area in
which this Act is in force.

30. The State Govermment may establish and maintain one
or more training centres in the State for -providing courses of

instruction in the prevention and extmgmshment of fire and may

close down or re-establish .any such' centre.

31. The State Government 'may prescribe such fee and r_such
procedure as it may deem fit for providing a course of instruction
in the prevention and extinguishment of- fire.

(1) Any person aggrieved by-—
(a) the notice issued under section 6, or

(b) the refusal of the Director or Chief Fire Officer to pass
an order under sub-section (£) of section 8, or

{c) the notice of assessment under sub-section (2) or (4) of -

section 14 ;

may prefer an appeal to such an officer as the State Government
may, by notification in the Official Gazette, designate in this behalf,
being an' officer not below the rank of Director, and may, by
the same notification or by a like notification designate one or
more such officers and assign to them the areas or part of the
areas of the local authorities or planning authorities over which
each .of such officers shall exercise his JuI‘lSdlCthl’l '

(2) Such appeal shall be made in such manner and accompanled
by such fee, as may be prescribed.

(3) (@) The officer so demgnated may, after giving a reasonable

" opportunity to the appellant and the Authority, of being heard,
- by an order confirm, reduce, enhance or annul the assessment

of fee.

(b) Where the assessment is annulled or set aside in an appeal,
such officer deciding the appeal may direct the Authority. to make
a fresh assessment after such further enquiry as may be directed.

(4) Fvery order passed in appeal under _this section sha]l. be
final and conclusive. '

fvrt st
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33. No appeal under section 32 shall be entertained unless,—
(@} the appeal—

(i) under clause (a) or (&) of sub-section {I) of section
32 is brought within fifteen days from the date of service
of notice or the date on which the refusal is communicated
to the appellant;

(ii} under clause. (¢) of sub-section (I) of section 32 is
brought within forty-five days after the receipt of notlce of
the assessment:

Provided that, the Officer so designated may adrmt an
appeal preferred after the expiration of the fifteen days or,
as the case may be, forty-five days as aforesaid if, such
officer is satisfied that the appellant had sufficient cause for
not preferring the appeal within the said peried,

(b) the full amount claimed in the notice of assessment from
the appellant together with the amount of interest, if any,
due thereon till the date of preferring” an appeal, has been
deposited by him in the office of the Authority.

34. If as a result of an order passed in appeal under section
32, the assessment is enhanced and any amount of difference
is required to be recovered from the appellant or any amount
from out of the amount paid under clause (b) of section 33 is
required to be refunded to the appellant, an interest at the rate
of eighteen per cent. per annum shall be payable,—

{a) in the case of amount to be so recovered, from the
date of receipt of notice of original assessment till the date
of recovery thereof;

(b) in the case of amount to be so refunded, from the date
on which the amount was paid under clause (b) of section
33 till the date of refund thereof

35. No court shall entertain any suit, application or other

proceeding in respect of any notice under section 6 or any action

taken under section 8 or order of refusal to permit removal
of seal passed under sub-section (4) of section 8 of this Act or
notice of assessment under sub-section (2) or (4} of section 14;
and no such notice or action or order shall be called in question

. otherwise than by preferring an appeal as provided by this Act.

36. (1 ) Whoever contravenes any prov151on of any of the followrng
sections, namely :—
() under section 3,—

(i) sub-gsection (I}, failure of the owner or, as the case
may be, the occupier to provide and maintain the fire
prevention and life safety equipment in good repair and efficient
condition ;

(ii) sub-section (4}, tampering with, altering, removing or
causing any injury or damage to any fire prevention and

EX:
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(6) under section 4, sub;section {2), failure to remove objects
or goods likely to cause the risk of fire;

(¢) under section 5, sub-section (3), obstructing the entry
by a person or molesting such person after such entry for
inspection ; .

(d) under section 6, failure to comply with the notice, directing
the owner or. occupier to undertake measures regarding fire
prevention and life safety;

(e) .under. section 8,—

(i) sub-sectron (2), failure to comply with the direction issued
by the Director or the Chief Fire Officer, as the case may
be,

Aii) sub-section (4); removing the seal of the building without
written order made by the Director or the Chief Fire Officer;

{f) under section 10, sub-section (1),—

(i) carrying out the work of providing fire prevention and
life safety measures, or performing such other related activities
‘by a person other than the Licensed Agency;

(i) giving a certificate under sub-section (3) of section 3
without there being actual compliance or maintenance of fire
prevention and life safety measures and equipment;

(g) under section 14, sub-sections (1) and (2), construction
of a building without applying for permission of the Authority
or without such permission and thereby avoiding to apply for
-assessment of fee payable under this Act;

shall, without prejudice to any other action taken or which
may be taken under any of the provisions of this Act, be
punished with rigorous imprisonment for a term which shall
not be less than six months but which may extend to three
years and with fine which shall not be less than rupees 20,000
but which may extend to rupees 50,000 ; and where the offence
is continuing one with a further fine which may extend to

" rupees 3000 for every day during which such offence continues

after the conviction for the first such offence:

Provided that, in the absence of any special and adequate
reasons to the contrary to be mentioned in the judgement
of the court, such punishment shall not be less than three
months and such fine shall not be less than ten thousand
rupees or such daily fine shall not be less than one thousand
rupees per day for a continuing offence,

Explanation —The expressions used in clauses (z) to (g) are
not intended as the definitions of offerrces described in the
sections mentioned in each of these clauses or even as abstracts
of those sections but are mentioned merely as references to
the subject matter of the offences under those sections.

(2) Whoever—

{a) willingly attempts, in any manner whatsoever, to evade
any fee leviable under this Act, or

(b) willingly attempts,’in any manner whatsoever, any payment
of any fee or, interest or both under this Act, or .
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{¢) contravenes any of the provisions of this Act or the rules
for which no specific penalty has been provided by this Act,
or

(d) fails to comply with the requirements of any order or
any notice or any directions issued under any of the provisions
of this Act or the rules by the Director or any Authority
or the Chief Fire Officer of such Authority or any other officer
authorised by any of them, for which no specific penalty has
been provided by this Act,

shall, on conviction, be punished,—

(z) in case where the amount of fees or interest or beth
involved exceeds rupees 50,000 during the period of a year,
with rigorous imprisonment for a term which shall not be less
than six months but which may extend to three years and
with fine;

(if) in case where such amount is less than rupees 50,000
during a year, with rigorous imprisonment for a term which
shall not be less than three months but which may extend
to one year and with fine;

(1if) in case of contravention of any provision of this Act
or the rules made thereunder or failure to comply with the
requirements of any order or notice as aforesaid, with rigorous
imprisonment for a term which shall not be less than six
months but which may extend to three years and with fine:

Provided that, in the absence of any special and adequate
reasons to -the contrary to be mentioned in the judgement
of the court, punishment under any of these paragraphs shall
not be less than one month and such fine shall not be less
than two thousand rupees. ‘

{3) Whoever aids or abets any person in commission of any
offence specified in sub-section (1) or (2) shall, if the act is committed
in consequence of the abetment, and no express provision'is made
by this Act for the punishment of such abetment, be punished
with the punishment provided for the offence.

Explanation.—An act or offence is .said to be committed in
consequence of abetment, when it is committed in consequence
of the instigation, or in pursuance of the conspiracy, or with
the aid which constitutes the abetment.

37. Offences under sub-section {4} of section' 3 and of rémoval
of seal without an order under sub-section (4) of section 8 shall
be cognizable and non-bailable.

38. (I) Where an offence under this Act has been committed
by a company every person who, at the time the .offence was
committed, was in charge of, and was responsible to, the company
for the conduct of the business of the company, as well as the

T A0
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company, shall be deemed to be guilty of the offence and shall
be liable to be proceeded against and punished accordingly:

Provided that, nothing contained in.this sub-section shall render
any such person liable to any punishment if he proves that the
offence was committed without his knowledge or that he had
exercised all due diligence to prevent the commission of such

‘offence,

(2) Notwithstanding anything contained in sub-section (1), where
any offence under this Act has been committed by 2 company
and it is proved that the offence has been committed with the
consent or connivance of, or is attributable to any neglect on
the part of any director, manager, secretary or other officer of
the company, such director, manager, secretary or other officer
shall also be deemed to be guilty of that offence and shall be
liable to be proceeded against and punished accordingly.

Explanation.—For the purposes of this section,—

(a) “company” means a body corporate and includes a firm
or other association of individuals; and

(8) “director”, in relation to a firm, means a partner in
the firm, and in relation to any association of persons or body
of individuals, means any member controlling the affairs thereof,

39. (1) The Director or Chief Executive Officer of the Authority,
by whatever designation called, or any person authorised in this
behalf by any of them by general or special order may either
before or after the institution of the proceedings, compound any
offence, excluding those referred to in section 37, made punishable
by or under this Act or the rules or withdraw from such proceedings.

{2) When an offence has been compounded, the offender, if
in custody, shall be discharged, and no further proceedings shall
be taken against him in respect of the offence compounded.

40. Save in the case of cognizable offences, no court shall
take cognizance of an offence under this Act or the rules except
on the complaint of, or upon information received from, the Director
or the Chief Fire Officer or any other officer authorised by any
of them in this behalf

41. No court inferior to_that of a Metropolitan Magistrate or
Judicial Magistrate First Class, shall try an offence punishable
under this Act or the rules.

42, No suit, prosecution or other legal prdceedings shall lie
against any person for anything which is in good faith done or
intended to be done under this Act or the rules.

43, Every officer or servant acting under the provisions of this
Act or the rules shall be deemed to be a public servant within
the meaning of section 21 of the Indian Penal Code.

45 of
18640.
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44. (1) The provisions of this Act and. the rules shall have Act to have

effect notwithstanding anything' inconsistent therewith contained g;ffeel;fdﬁ]gt

in any other law for the time being in force or in any instrument shall be in

having effect by virtue of any other law. addition to
exisiting

{2) Subject to the provisions of sub-section (1), ‘the provisions laws.
of this Act shall be in addition to, and not, save as expressly
provided hereinabove, be in derogation of the provisions of any
relevant municipal law or any other law for the time being in
force in any area in which this Act has come into force.

45. (I) There shall be appointed by every owner or occupier, Appointment

. a fire officer or fire supervisor for every building of the following or fire
. description, namely — supervisor in
. ' Building with height more than 30 metres and used for,— ger.'{gfn
(1) hotel, : uildings.

(2) hospital,

{3) business,

(4} mercantile,

(5) mixed occupancy of whatever kind or purposes.

12} The qualifications and duties of such fire officer or fire
supervisor shall be such as the Director may, with the approval
of the State Government, by order in the Official Gazette, specify.

46. NotWIthstandmg anythmg contained in any other law. for Effect of
the time being in force, when anything in relation to the fire other laws.
prevention and life safety measures is required to be done .or
approved under this- Act, any such thing shall not be deemed
to have been lawfully done or approved by reason only of the
fact that permission, approval or sanction required under such
other law therefor has been obtained.

. 47. (1) The State Government may, by notification in the Official Power to.
' . Gazette, delegate any power (except the power of making rules) d‘_glegate'
7 exercisable by it under this Act or rules made thereunder to
the Director in such case and subject to such conditions, if any, .
as may be specified in such . notification.

-

’ , {2) The Director may, by an order in writing, delegate any
power exercisable by him under this Act or rules made thereunder
to any officer of the State Government subordinate to him or
the Chief Officer of an Authority (by whatever designation called)
or the Chief Fire Officer of any Authority in such case and
subject to such conditions, if any, as may be specified in such
order.

48. Every Authority or the Chief Fire Officer when specifically Power to
authorised by the Authority in this behalf, shall furnish to the ¢l for

. . . ) report,
Director such reports, returns and other information as the Director return or
may, from time to time, require. information.

9T ATS—Lo 3T

of fire officer
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CHAPTER IX
Ruves v

Power to 49, ({) The State Government may, by notification in the Official
make rules. .. otte, and subject to the condition of previous publication, make
rules for carrying out the purposes of this Act.

(2) In particular and without prejudice te the generality of
the foregoing power, such rules may provide for—

{a) the minimum standards for fire prevention and fire safety
measures ;

(b} eligibility and the procedure for granting, renewing or
refusing licence to act as Licensed Agency under section 9;

{c) the form in which an appeal shall be made and the
fees which shall accompany such appeal under section 32

{d) procedure to be followed at the hearing and disposal
of appeal under section 32;

(¢) any other matter which may be or is requlred to be
provided by rules.

(3} Every rule made under this section shall be laid, as scon
as may be, after it is made, before each House of the State
Legislature while it is in session for a total period of thirty
days which may be comprised in one session or in two or more
successive sessions and if, before the expiry of the session n
which it is so laid or the session immediately following, both
Houses agree in making any modification in the rule or both
Houses agree that the rule should not be made, and notify such
decision in the Official Gazette, the rule shall, from the date
of publication of such decision in the Official Gazette, have effect
only in such modified form or be of no effect, as the case may
be; so, however, that any such meodification or annulment shall
be without prejudice to the validity of anything prevmusly done
or omitted to be done under that rule,

Power to 50, (1) If any difficulty arises in giving effect to the provisions

di‘;ﬁg‘ﬁ; of this Act, the State Government may, as occasion requires,

. by order do anything not inconsistent with the objects and purposes
of this Act, which appears to it to be necessary or expedient
for the purpose of removing the difficulty:

Provided that, no order shall be made under this section after
the expiry of two years- from the date of coming into force of
this Act.

{(2) Every order made under sub-section- (I) shall be laid, as
soon as may be, after it is made, before each House of the
State Legislature.




 SCHEDULE -1
See section 3(1}). .
Minimum - Requirements for Fire Fighting Installa!:ions .

Sr. I” Type of Building Type of Installation Water Supply .| Pump Capacity
No. Oceupancy : {in litres) - (in litres) .
Firg Hase Dry wel | Down Yard Aulomatic Manualy Aulomatic [~ Under- Terraca Tank Pump Near Al the Tank
Exting- Rael Riser Riser | Comer | Hydranl Sprinkler . Opersled Delaction ground - ! " Underground | - Level with
visher {7 . K System Eleclic Fira | and Alarm Suatic - " Slatic Water Minirmum
. Aam System water - * Storage Tank Pressure of
System Starage (Fire Pump} . [ 0.3 Nimm2
C Tark with Minimum D
Lo - Pressure of
* 0.3 Mimim2 at
Terrace Level o
RESIDENTIAL = —
BUILDINGS (A)
{a} | Lodging or
Rooming Houses .
{A-1) [see Note 1)
(1) | Less than 15 m in
height S ) :
(i) Up to 15 rooms R NR NR NR NR NR R NR NR NR 5000 (see NR NR
{see Note 2) ‘Note 3}7 o 1 -
(i} More- than 15| R R NR | NR NR NR R NR NR NR. 5000 | TNR 900 (450)
and up to 30 rooms (seeNoto2) [ - - (10000} , — - (see Note 4)
- . {s0@ Nata 4) : _
(i} "More than 30 R R MR NR NR NR fn RO R MR MR W 0000 - 1, NR. - 900 -
TOOMS . " (see Note 2) : (15000 N o
‘ - {500 Nate d)
{b) (One or two Family . I
Private Dwellings (A- ’
2)  (sceNote 1)
Dormitories {A-3)
Apartment Houses
. {A-4) {ses Note 6) . ) . - e
(1) jless than 15 m in R R NR NR NR MR R (see NR NR ‘ NR S000 .U RR- 450
height : Nete 2) - ‘ {1000Q) -
(see-nota 4) . |. -
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-3



Type of Buildlng-
- . Occupancy

Typerof Instailation

Water Supply

Pump Capacity
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Note_ 2}

o

‘ 7 : : {in litres) (in litres)
Flra Hose Dry Wel | Down | Yad Automatic Manually Autoratic | Under- Terrace Tank | Pump Near Althe Tank |
Exling- | Ree! | Riser | Riser | Comer | Hyornt [ Sprinkier Operated Detection ground Underground Level with
wisher | | . : System Elacldc Fire | and Alarm Static Stalic Water Mintmum
Alarm Systaen Water Starage Tank. Presauce of
' Systern Storage (Fira Pump) 0.3 N/mm2
Tank .} with Minimurmn
Pressure of
) ‘ ) 0.3 Nfmm2 at
S SO S ; i Terrace Leval
(2).115m and ahove but] R R [ 'NR | NR R NR R (see R {see NR NR 25000 NR 900
| not exceeding 35m in : 1 Note2) | Note ) ‘
height . R . ) -
(3) [Above 35m bul not| R R [ HNR R NR | NR R {see R (see R 50000 5000 900 - ‘NR
ex{:eedlng 45m- in R : Note2and | Note 7) . (10000)
height . | L | . . Nole 8)- . (see Note 4)
{4) | Abave 4Gmin height R R NR T R NR R R (see R . R 75000 5000 1200 NR
e : T Mote 8) (10000}
. (see Mole 4)
{c) | Hotels {(A-5)
(1) {Less than i5mn in ‘
height N - - -
{iy Covered area not; R'| R NR ILR | R NR Risce NR NR - NR 5660 NR 450 (900}
“erceeding 300 m ont Note 2} {10000} {sce Note 4)
each floor o - o - . {see Note 4) - ’
(i} Covered - -area| 'R R ‘| NR R NR R | R (see ot R R (see 100000 1800 NR
. | exceeding 100Gm2 on ) ’ (soe’ . 10 and Note Note 14) | 100000
, each floor o Hote 8} 1 :
{2).]16m and ataove hut R NR R NRu Risee Note R > 20000 2250 NR .
not exceeding 30 m . . 0 ’ 150000
(3) | Above 30m n he'th R -NR R.| NR R (see Note i R S 20000 2850 NR
| . - ) . 10) 200000
{d} - Hotc's (Stzrred)(A-E) R | R NR R 1.NR R (see . R ' 2000 2850 NR
| L R A Note 10) 200000
EDUCI‘TIONAL BUILDINGS {B) {sea Nole 12)
(1} 1 Less than 15m m o
© | height o A . . ‘
(I} Ground plus one ~R 1 NR | NR | NR | NR | NR R (see NR NR NR 5000 (see NR 450
storey” S 4T - Note 3)

R

!
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e Ty%?::fxa:;ldmg Type of Installation - Water Supply Pump Gapacity |
No. pancy ' _ (in fitres) {in fitres) .
Fire Hose Dry Down Yard Arromalic Manually Automatic Under- Terrace Tank Fump Near Al the Tank
Exting- | Roet Riser } Riser [ Comer | Hydrant Sprinkler Operated .| Detection ground- ot Undarground Leve! with
P‘Sher System Eleclric Fire  [*and Aldrm Stalic Stalic Waler Minimum
Alarm Systam - Water Storage Tank | - Pressura of,
.. System, - : Slorage * {Fire Pump) 0.3 Nimm2
. “Tank “with Mifimum R .
. Pressure of -
. . 0.3 N/mm2 al
= Tefrace Leval e
{ih Ground plus wo | R R | NRTNR|NR | NR | R(See NR™ NR NR 10060 NR_ - | 450 (300)
storeys Note 2) {15000) S {see Note 4)
{See Note 4) . .
{2) [15 m and above bul| R R NR [ NR} R NR | Risee R NR NR 25000 NR T 800
not exceeding 30m in - Note 2) - . o .
height) . '
INSTITUTIONAL BUILDINGS (C)
- {ses Nole 12)
{a) | Hospitals, Sanatoria
and Nursing Homes
{c-1n
(1) |Less than 1% m in T
height ] - . o L , .
MUptoground plus| R | R | NR | NR | NR | NR | R{see R NR Nr 2500 NR. | NR
one storey with plot : : Noté 2) {5000} {see { - - - o
area less  than Note-4)
1000m2 with no beds. . _ e . .
(i) Up to ground plus [ R R NR | NR R NR | . R{see R- NR < Nr 5000 NR- | 450 (QOO)
one storey with plot Note2) | : "1 {10000) C o ViseeNote 4)
area - greater than ! I (see Nota4) r )
1000m2 with beds . _ o S : -
M Above twe] R | R |NR| R | R | R | Rpes TEO00 | NR T
storeys, with no beds chte %) R _ R NRT (15000 C?O)- ‘NR - 450 .
- 0 . - | (see Note 4) s 3
{v) Above wol R R INR|] R [ NR | R | Risee R R 50000 |- 5000 1620 NR
storeys, with beds " | Note?) - {10060) .
N ‘(see Note 4) . -k
(2) | 1om and above bul| R R NR R NR R R R R | 75000 10060 - 1800 NR
i not exceeding 24m in : - . . ; . ) e S
height ~ . .

|
d
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- Type of installation

S 2233 PId 33 Bliyeood ke Gnanime ERing LRIE Saok

[ sr. TY%" gf:B”"d.i"'g Water Supply Pump Capacity
No. ceupancy : _ . {in litres) {in litres)
Fire " { Hose . iy Wel Down Yard Automatic Manually Aufornatic Under- Terrace Tank Pump Mear Afthe Tank
Exting- | - Reel | Riser | Riser | Comer | Hydramt Sprinkler . Operated Detegtion ground Ungerground Level with
uisher . . System Electiic Fire { and Alarm Static Static Water Minimum
R Alarm System Water Sloraga Tank Pressure of
N . Systern Storage {Fira Pump} 0.3 Nfmm2
. Tank with Minimum
Pressure of
) 0.3 N/mm2 at
b _ ; Terracs Leve!
{3) | Abové 24m and not] R R-| NR R NR R - R R R 75000 10000 1800 NR
exceeding  30m - i ' o '
heighl’ _J
—(b) Custodial (C-2), and
Penal and  Plental
(C-3)
(1) [Less than .10 m in .
hieight . - . . .
(ijUpto300persans | R | R NR | NR | NR | NR | R{see R NR NR 10000 NR 450 (900)
C ' - o ' ' Note 2} . (15000) {see Note 4)
| o . (seo Note 4)
(i) More than 300 "R R NR | NR R NR R {see R NR NR 15000 NR 450 (200)
persons . c Note 2) : . {20000} {see Note 4)
- {see Nola 4)
(2) ]10m and 2huve bu{ ‘R. R NR R R R R (see R - R 50000 | 5000 1620 NR
~ 7 [ not exceading 16m rn L L : . Note 2) . {16000}
.l height o . . ) (soe Note 4)
(3) {15m and above but| R-| R NR- | R NR R R ‘R R 75000 10000 1800 NR
. | ot exceeding 24m in N - L .
|- haight - ) N R . N N .
“1(4) {24m and above but R |- R I NR| R NR R R R R 75000 10000 1800 NR
not exceeding 30miny. | f- . : . ’ ‘
Lheight L
ASSEMBLY BUILDINGS ( ) -
. (£3-1 TO D-5) {see No{e 12) .
(1) | Less “than" 10m in{-
’ height. - -
TUp 18 3_09 porsons .| R | R- | NR | NR | NE | NR | R (see R NR NR | 1000D NR 450 {400}
S ] S R Note 2) {15000} {see Note
(see Note 4) 4}

EA
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Sr.| Typeof Buiiding Type of [nstallation Water Supply Pump Capacity
No. Occupancy {in litres} (in titres)
Fire Hoze Dry Down Yiud Adtomatic Manuaﬂy‘l Automatic Under- Terrace Tank Pump Mear Al the Tank
Exting- { Reel Riser Riser | Comer | Hydram Sprinkler Operated Deteclion ground Underground Level with
uisher - System Electric Fire ] and Alarm -Statie Slatic Water Minimum
Alarm Sysiem Waler Storage Tank Pressure of
[ System Slorage {Fire Pump) 03 M2
© Tank with Minimum
Prassure of
0.3 Nimm2 at
L Terrace Lovel
i) More tham 300 R. R NR R NR | R(see R NR NR 10000 NR 450 (900)
persons. Note 2) (15000) (sec Note 4}
(see Nate 4}
{2y | Above 10m but not] R ® | MR R R | “R R {see R . R 50000 5000 1620 NR
exceeding  15m in Note 2) . {10000}
height . ' {see Note 4) . ]
{3} | Above 15m and above R R NR R NR R R R R 75000 10000 - 1800 NR
= | but  not  exceeding '
24m in height _ ) —
(4) | Above 24m but nof R R NR R NR R R R R 75000 10000 1800 NR
exceeding 30m in -
height
BUSINESS BUILDINGS (E) - N
{1} [Less than 10m in R~ R R NR NR NR R (see R NR 25000 5000 200 450 (900)
heighi ’ ] : Note 2) (10000) {sze Note 4)
N ] {see Nole 4)
(7) [Above T0m bt nol |- R RTTMR [ NR| R R | R{see R Ny 75000 5000 1620 NR
© | exceeding  i5m  In | . . Note 2) . (10006)
height ' . b {see Nole 4}
{3) | Above 15m and up o R R -] NR R NR R R R 10000 1800 NR
24m in height 100ud0 -
(4) | Above 24m in height R R NR R NR R R R 50000 10000 - 2250 NR
MERCANTILE '
BUILDINGS (F) e e
(a8) | F-1andF-2
[see Nole £2) p . 3
{1} | Less than 15m in
|| height N o
A

(2l Lim
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Type of Building'

Type of installation

AR Water Supply Pump Capacity 1
Lim' Qccupancy {in litres) {in litres)
Fire Hose Dry Wet .| Down T Vot Aulormnatic Manuatly Automalic | - Under- Terrace Tenk  Pump Near Al the Tank
Exting- [ Reet Riser Riser { Comer g Hydrant Sprinkler Operated Celection ground Underground” Level with
visher ! Syslem Eteclric Fire | and Alarm Stalic Static Water Minlmum
R Alarm System Water Storage Tank Pressure of
¢ Systam . Storage (Fire Pump) | 0.3 NimmZ
i Tarnik with hinimum
Pressure of
0.3 Nfmm2 al
Tartzce Level
T Greund pios ene | RT R TRR ] NR T NR T NR T Risee R N[ 95000 | 5000 | 450 (900) | NR
slorey,  with  total Note 2) ' {10000} (see Mole 4)
covered area  nol E (see Note 4}
exceeding 500m2 . : [
@ Ground pus one | R ] R [ NR TRNR T NR T 8 | Risee R RE | 50000 | 25000 T NR
storey and covered ’ Mote 2) :
area exceeding
500m2
(i} More han ground | R R B | NR R | R | Risee R R 50000 | 6000 900 NR
plus one starey Note 2) . (10000) S
s : - (sce note 4)
2) [ Above Bm but.mof| R R | NR |NR R [ R R R R 10000 1800 NR
exceeding  24m  in : : 100000 :
height . . . i
(@) [ Ahove #m bul nel| R R NR R R R 53 R R 10000 2250 NR
exceeding 30 m in . 150060
height -
{b) ! Underground R R NR | NR R R R 34 R 10500 22560 MR
shopping complex 150000
(F-3} {see Note 13) ) " ’
-4 INDUSTRIAL BUILDINGS (G) (see Note 14} . . ~
{a) | Low Hazard {G-1) : B
(se¢ Note 15) _ N
-(1) TUpto18min neighi | ) |
i) Coveredoreatpto| R | NR | NR [NR | NR | NR NR NR NR NR NR - NR NR
| 50m2 S S
(i} Covered area] R R NR | NR NR | NR NR NR NR HR 5000 NR 450
above 50m2 and up to . . ‘
100 m2

1

h&
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T *
[Sr. ] Type of Building Type of Installation Water Supply Pump Capacity
No. Qccupancy , : {in litres) {in fitres)

- Fire | Hose Dry Wel Down Yard Avtomalic Manually Automatic Under- | Jemace Tank Pump Near At the Tank
Exting- | - Reef | Riser | Riser | Comer | Wyd@st [ Sprinkier Operatod Delecton {  ground Undergraund Level with
1isher System Electric Fire and Alarim Seatic Static Water Minimusn

Alann Syslem Water Slorage Tank Pressuse of
Sysiem Storage {Fire Pump} 0.3 Nhmen2
Tank wath Mimimum
Pressure of
‘ 0.3 Nfrom2 at
. L Terace Leves
{iiy Covored area] R R NR | NR R NR NR NR NR NR 7500 NR 450
gbove 100m2z and
“uplo 200 2 -
(v} Covered area| R R NR | NR R NR R (see NR NR NR 10000 NR 450
atiove 260 m2 and up Note 2}
to 100 m2 : :
[ 1{vj  Covered area| R R | NR |R NR | R R - NR R F0000 5600 NR 450 (300}
above 400 m2 ' . (30000) {see Note 4)
{sec Mote 4) a
{0} | woderate Hazard {G-2Z} (see Note 14)
Up te 18 m in height ) ]
I " (i} Covered area up to’ R NR | NR NR NR NR NR NR NR 5000 NR 450
100m?2
{iiy Covered area ‘R NR | R NR NR R (see NR NR 50000 2000 800 NR
above 100 m2 and up : ' Note 2)
o 250m2 :
{iiy Covered area|[ R {:R NR R NR R R R R 75000 5000 1620 NR
above 250m2 and-up : : ‘
o 500m2 » - ol R : —
(v} Covered area| R R NR [ R NR R | R R R 5000 1620 NR
sbove 500 m2 ' ‘ s . 1000060
{c) | High Hazard [G-3) [see Note 16} ’ J_ I
Up to 15m in heighl . .
fi) Covered area up to NR | NR NR NR NR NR NR NR 5000 NR 450
50m2 & - .
{iy Covered area NR | NR NR ] R R R R 50000 5000 So0 450
above 50m2 and uplo ! : .
| 150m2 . _{ i
{iiy Covered areal R 51 NR 1T NR NR R R R R 500Q 1620 450
above 150m2 and up - 100000 . i -
! Lo 0m2 - R _ SN
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Water Supply

-Pump Capacity

Sr. Type of Building Type of Installation
No. Occupancy {in litres) (in litres) .
Fire Hose DOy “Wel Down (| Yad Aulomalic Manually Automatic Under- Terrace Tank Pump Keac Atthe Tank !
Exling- Rect Riser Riser | Comer | Hydrant Sprinkler Operated Detection geound Underground Leved with .
vishar System Efecinig Fire | and Alarm Stalic Static Walar Minimum
Alarm System Waler Slorage Tank Pressure of
System - Slorage {Fire Pump} 0.3 Nhnm2 i
Tank wilh Minimum -
. Piessure ot
0.3 N/mm2 at
Terrace Level n '
(VY Covered area| R R NR | R NR R R R 100G0 1800 NR -
sahove  300m2  and 125000
upta 500 m2 .
(v) Covered area =4 R NR | R NR R R R NR 2250 NR
abeva 500 m2 150000 . : '
STORAGE BUILDINGS {H) (seb Note 17} _ K
| Up to 15m in haight - i .
(i Single  Storey R R .§ NR [ NR \NR R NR R 150000 15000 1800 NR 6
Buiiding - ‘ :
(i} Ground plus ene {- R R NR | NR NIR NR R 20000 2250 NR £
L floor . . . 225000 i A
I- idbove ground plus | R R NR |R - NR R NR R 10000 1800 NR ) 8
one {loor 100000 ’ 9
HAZARDOUS BUILDINGS (J) (see Note 17) a‘
. Upto 15 o in height - ‘ — .
{iy Single Storey! R R NR | NR NR R R R Minizira 4 I NR (see Note NR M
_— fire (ighting . -
Building | A i | requirement : 18} .
i) Mors than ore | R RTTNR R R R R R o- 50000 | (see Note STeh) ﬁ/
floar building but " ’ 18) - o
not exceeding 15 m 1 . ﬁ
o
R = Required
NR = Not Required
- -y




NOTES .—

R e e

10.
1.

13,
14,

15.
6.
7.
18.

.. Buitding above 15m in height not to be permitted for occupancies A-1 and A-2,

Required to be instalied in basement if area of basement exceeds 200 mZ.

Reguired to be provided if basement area exceeds 200 m2,

Valuc given in parenlhesis shall apply if basement are exceeds 200 m2.

Required to be provided for buildings with mare than two storeys.

Building above B0m in height not to be permilied for occupancies A-3 and A-4,

Required to be provided for buildings with height above 24m.

To be installed i basement. If basement provided is used for car parking and area lhereof excoeeds 750 m2 1hen the sprinklers shall
be fed water from bolh underground stalic water storage tank and terrace tank.

~ Required to be provided for buildings with more than one storey.

To be installed in entirg building.

Automatic detection and alarm system is raquired to be pravided if building is not spnnklered

Buildings above 30 m in height not to be permitted for Group B, Group C, Group D and Group F occupancies.

All underground shopping areas should be fully ak conditioned. _ : :
The reguirements given in this tabie for group G Industial Bulidings are for small scale indusiry units. For other industries the

requirements will have to he worked out on the basis of relevarit Indian Slandards and also in consultation with the local fire
authorities.

Buildings above 18 m in height not to be permitted for G-1 and G-2 occupancies. ’

Buildings above 15m in height not to be permitted for G-3 occupancies.

Buildings above 15m in height not to be permitted for Group +i and Group J oceupancies.

Pump capacity shalt be based on the covered area of the building and shall be as specified In this table for G-3 vccupancy.

|eie L
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Fire Service

SCHEDULE- li

{(See Sectiun 3{1) Explanation and section 11{1}

PART ~ |
Fee Structure for Municipal Corporations

Type of Building Oteopancy

RN Municipal Corporation Muntcipal Corporation Municipal Corporation Municipal Corperation where | Municipal Corporation |
Mo. where population where population whaere population exceeds | population exceeds 5 lakhs where population
exceeds 50 lakhs exceeds 25 lakhs but 10 Lakhs but does nat - but does not exceed 10 lakhs | exceeds 3 lakhs but does
L___f N does not exceed 50 lakhs exceed 25 Lakhs not excead 5 lakhs
1 Z_ L . 3 4 5 € 7
u Feein Rs. Subieciia Feaein RS, Subject o Feein Rs. Subject & Feein Rs. Sutjectlo | feamRa, |7 Subjactis
" per Sq.ml, Minimum of per $q.mt- Minimum of per 5q.mt. Mininm of por Sgumt Minimum of Rs. | per Sa.ml Minimum of
L Rs. Rs. Rs. [ Rs.
i )] 12) ) 2) i 12) i) 2y it 2,
RESIDENTIAL BUILDINGS (A}
WST Lodaing or Rooming Houses
(A-1)
Less than 16 m in heighl . - .
- (i} Up to 15 rooms 5,00 30,000.00 4.00 25,000.00 3.00 20,600.00 - 2.00 15.600.00 1.0G 10,000.00
- (st) More than 15 and up fo 30 7.00 35,000.00 6.00 30.600.60 5.00 25,000.00 4.00 20,000.00 3.00 TE006.00 |
raoms
{iii} More thar 30 rooms 10.00 50,000.00 8.00 25,000.00 1.00 30,000.00 6.00 20,000.00 5.00 25,000.00
b} | Apariment Houses (A4} ’ j
(1) g From 15 mto 24 m in height 5.00 30,000:00 4.00 25,000.00 - 300 20,000.00 2.00 15,000.0¢ 160 10,000.00
B |25 m and sbove but ok TE | 40.000.00 50 Too00.00 | 500 FEO0008 400 70 00000 300 T5.000.00
exceeding 35 m in height :
(3} Above 35 m but not exceeding - 10.00 66,000.00 £.00 60,G00.00 7.00 35,000.00 Nol Allowed
45 m in height Conslruction Mot Allowed
{4} Above 45 m in height 15.00 1,00,000.00 12.00 75,000.00 10.00 50,000.00 Not Allowed
: Nof Allowed
f .
— B o . =
‘\
,

2R
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T Type of 8uilding Qccupancy

Municipal Corpol;ahon
where population

Municipal Corporation
where population

} Municipal Corporation

where population exceeds

Municipal Corporation where
population exceeds 5 lakhs

Muanicipal Corporation
where population

7883 %8 ‘83 Blh/eoor v Lkkd UodRiBke ‘khicl BRIE Sk

Ho | H
B | exceeds 50 lakhs exceeds 25 lakhs but | 10 Lakhs but does not but does not exceed 10 lakhs | exceeds 3 lakhs but does
i does not exceed 50 {akhs | exceed 25 Lakhs not excead 3 fakhs
i, 2 3 4 T 5 3 - 7 :
R FeeinRs. [ Subjectlo Feein Rs. Subject © I—Fee in /s, Subject io Feein Rs. Subject o FaeinRs. | ' Subjectlo
E per Sq.mt MlmRsﬂWm of per Sq.mt Minigum of | perSqamnt. Minirmum of per Squmt Mintinum of Rs. | per Sa.ml MinirRﬂum of
i d 5. [ 5.
T (i) @ (U] F R ) @ m (03] [ - @
(c} | Hotels (A-5)
'('T')i-llT_ess thar: 15 m in height
T 1) Covered area nol exceading 5.00 30,000.00 4.00 25,000.00 3.00 70,000.00 200 15,000.00 1.00 10,000.00
| 300 ni2 on each floor. - i 7 f
j {iiy Covered area exceeding 300 7.00 35,000.00 6.00 30,0000 5.00 25.000.00 4.00 20,000.0¢ 3.00 "15,000.00
m2 bul net mare 1000 m2 on
i cach floor
7 iy Covered arca exceeding 10.00 50,000.00 8.00 40,000.00 7.00 35,000.00 6.00 30,0:00.00 5.00 25,000.60
1000 m2 on each fioor :
(2} 15 m and above but not 15.00 1,00,000.00 12.00 75.000.00 10.00 50,000.00 2,00 T 40,000.06 7.00 36,000.00
excoeding 30m - I
3} Above 30 min haight 20.00 1,50,000.00 15.00 1,00,000.00 12.00 75,000.00 Not Allowed Naot Altowed
.
(@) [ Hotels (Starred) {A-G})
{1) l.ess than 15 m in height
{i) 3 Siarred Holels 15.00 1.00,000.00 14.00 00,u00.00 12.00 76,000,00 1000 - 50,000.00 8.00 40,00C.00
(i} 5 Starred Hotels 2000 1,50,000.00 18.00 1,25.000.00 15.00 +,00,000.00 - 12.00 75,0060.00 0.00 50,000,040
){iii) 7 Starrad Delox Hotels 2500 2,00000 00 2200 1,40,060.00 20.00 1.20,000.00 15,00 1,00.000.00 12.00 75,000.00
(2} 15 m & above but not 30.00 3,00.000.00 28.00 2,50,000.00 2300 2.00,000.00 20,00 1,50,000.00 15.00 1,00,000.00
exceeding 30 min height. . - k
(37 1 Above 30 mirs. in keight 50.00 4,00,000.00 35.00 3.00,000.00 30.00 2,50,000.00 Nof Allowed Not Allowed
EDUCATIONAL BUILDINGS (8}
)] Less than 15 min height _
(i) Ground plus che storey 5.00 30,000.00 4.00 . 75,000.00 3.00 20,000.00 2.00 15,000.C0 1.00 10,000.00
(i} Ground plus wo stargy 7.00 35,000.00 6.00 30,000.00 S00 25,000.00 4.00 20,000.00 300 15,000,080
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Municipal Corporation -

where population |
exceeds 50 lakhs |

Municipal Garporalion
where population -
exceeds 25 lakhs but

Municipal Corporaltion
where population exceads
10 Lakhs but does not

dfes not exceed 50 lakhs

excecd 25 Lakhs

Municipal Corporation where
population exceeds % lakhs
but does net excerd 10 lakhs

Municipal Corporation
where population
exceeds 3 lakhs but does

__not exceed 5 lakhs
7

3 i 5 [
i FerinHs. | Siojecils Foo i 1, Subject o Feoin Rs. Bubject ip Fram Ra Tomecite | FecinRs. | Subjoctio |
per Sq.mt. Minimum of per Sqmt Minimum of per Sg.mi Minfroum of per Sqant Minimum of Rs. per Sq.mt Minimum of
Rs. Rs. Rs. Re. |
L i} ] S @] ST N I IV <1 T S /WO IO <) M O -
{21715 m and above bui not 16,00 50,000.00 2,00 40,050.00 7.00 3500000 | G.00 “%0,000.60 5.00 25,000.00
exceading 30 m in heighl
R N—‘“ﬁ_w—_h S T “—“="‘"“1
INSTITUTIONAL BUILDINGS @ .
'Ta7 | Hospitals, Sanatoria and e T
Nursing Homes (C-1}
[ Less than 15 m in height - . - S e
[TV Up io ground plus one storey | 9.00 | 30,000.00 4.00 ZH500000 | 300 2000050 230 TRO0000 | 00| jo000.00
with plot area less than 1000 .
m2, with no beds .
{iiy Up 1o ground plus cne 5tor—ey‘{ 7-00 35,000.00 500 30,000.00 500 25,000,00 400 20,000.00 30 15,000.60
with plot area greaier than 1090 - i
m2, with beds. . . v
FW" (i) Above two storey, with no B.00 40,000.00 7.00 35,600.00 6.00 30,000.00 | 500 75.,000.00 00 20,000.00
peds.
{tv) Above two stoigy, w'th bixis. 5.00 45,000.00 800 40,000.00 7.00 35,650.00 §.00 _30,000.00 5.00 25,7100.00
{2) 15 m and abgve but nol 10.00 75,000.00 950 45,000.00 8.0G 4G,000100 . 7.00 35,060.00 .00 30,000.00
exceeding 24 min height ) )
G | Above 24 m and not exceeding T5.00 | 1.0,000:00 12850 | G0.000.DD 1000 50,0000 Not M&lﬁﬁ Not Allowsd
30 m in height
S—— "
{8f | Custodial {C-Z} and Fenal and v — —
Plental (C-3) I
() | Less than 10 m in height ]
{i) Up to 300 persons 5.00 30,000.00 440 25,000.00 ~3.00 20,000.00 Z.00 15,000.00 110 10,000.00
(i} More than 300 parsons 6.00 35,000.00 500 30.000.00 5,00 25.000.00 4.00 20,000.C0 3.00 15,000.00
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Si. T TType of Buliding Occupancy | Municipal Corporation [ Municipal Corporafion |  Municipal Corparation [ Municipai Cerporation where | Munlcipal Corporafion |
N : . where population vrhere papulation where population exceeds | population exceeds 5 lakhs whero population
exceeds 50 lakhs exceeds 25 lakhs but 10 Lakhs but does nol but does not excead 10 lakhs | exceeds 3 lakhs but does
o I does not exceed 50 lakhs axceed 25 Lakhs not exceed § fakhs
1 o 2 e 3 3 =] & T 3 7
- e “e2 in Rs. Subcstio Fea n ks, Subject o Fee in s Subject fo Feain Rs. Subjeci to | Fee in 1. Thject |
| per Sg.mt. Minimum af per Sq.mt Minimum of rer Sq.mt. Mintmurm of per Sqant Minimunmtof Rs. | per Sg.ml Minirm of
! — RS s Rs, | _ Rs. |
B - — e {1 A - () [§7] (2) m__ i2) ] 2 N
(17" 10 m and above put not £.00 49,000 63 7.00 59,000.00 5.00 30,0G0.00 5060 25,000.00 4.00 20,000.00
! axceeding 15 m in height '
{47 |35 m &nd above but not 60| 50,000.00 300 45,000.00 700 | 35.000.00 “8.00 30,000.00 5.00 75,000.00
_'exc:eeding 24 m in height o . .
(8j [ 24 m_ang above but not 15.00 7.00,000.60 1200 66,060.00 10,00 50,000.00 Nl Aliowed Not Alowed
exceeding 30 min height :
T ASSEMBLY BUILRINGS (D) } T )
(0-1 TG D-5)
e} _IﬂL_ess than 10 m in height . }* 1
i {iy Up to 300 persons 5.00 30.090.00 4.00 25,000.00 | 3.00 206,000.00 2.00 15,000.00 100 10,6000
- (ii} More than 300 persons 6.00 35,000.00 6.00 30,000.00 5.00 25,000.00 4.00 20,000.00 3.00 15,000.00
F'('2_)" Abave 10 m but not exceeding 8.00 40,000.00 7.00 35.000.00 6.00 30,000.00 5.00 25,000.00 400 20,000.00
15 m in height .
(3 |Above 15 m and abave but nol 1600 75.000.00 500 | 5000000 700 35,000 04 6.00 30.600.00 500 | 2500000
exceeding 24 i in height N ‘
4 Above 24m but not exceeding 15.00 1,60,000.00 12.00 75,000.00 10.00 50,060.00 Not Afiowed Mot Adlowed
30 m in height.
I BUSINESS BUILDINGS(E)
{1} | Less than 10 min height 5.00 35.00600 00 3,000.00 300 26,000.00 700 20.500.00 100 | 1500000
) Above 10 m but not exceeding 7.00 50,000.00 .00 40,000.00G 5.00 35,000.00 4.00 " 30,000.00 300 25,000.00
. 15m in height , i B
1(3) Above 15 m and up to 24 min 10.00 1,00,000.00 5,00 75.000.00 7.00 50,000.00 5.00 35,000.00 4.00 30,600.00
heighl ] ' N

-

:

¥
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Municipal Corporation

&

.1 Type of Building Occupancy Municipal Corp:;:_'alion Municipal Corporation | Municipal Corporation where | Municipat Corporation
a. whare population whete population where population exceeds | population exceeds 5 lakhs' where population
oxceeds 50 lakhs exceads 25 takhis but 10 Lakks hut dees not but does not exceed 10 lakfis | exceeds 3 lakhs but doas
toes not exceed 50 lakhs excead 25 Lakhs not exceed 5 lakhs
1 2 3 4 5 3 7 -
B Feein Rs. Subject o FeeinRs, T Subjedl o Fee in Rs. Subject ta - Feein Rs, Subjest o Fecin Rs, Subjectto
per Sg.mt. Mmlgum af per Sa.mt Minimurof | per Sq.mt. Minitmum of per 5q.mt Mindmum of Rs. per S5q.mt Minimum of
5. Rs. . " _Rs. . Rs.
] — 0] @ ] ) (] [F]] i} B3] il (2]
(4) Above 24 m in height 15.00 1,50,000.00 10.60 100,000.00 10.00 75.000.00 Naot Allowed Nof Altowed
MERCANTILE BUILDINGS (F}
1} F-1 and F-2
iV~ {Tess than 15m in height , -
{iy Ground plus one slorey, with 5.00 30,000.00 4.00 Z5,000.00 300 20,000.00 2.00 15,000.00 1.00 10,000.00
total covered area not - )
exceading 500 m2 .
(11) Ground phus one storey and 7.00 " 35,00n.00 600 30,000.00 5.00 25,000.00 4.00 20,000.00 3.00 15,000.00
covercd area exceeding 500 m2 - : T, ’ .
{ifiy More than ground plus one £.00 50,000.00 8.00 40,000.00 70 35,000.00 5.00 25,000.00 4.00 20,000.00
storey - ' .
) Above 15 m but not exceeding 10.00 ,00,000.00 5.0 75,000.00 .B.00 50,000.00 7.00 35.000.00 5.00 25,000.00
24 m in height )
3 Above 24 m but not exceeding 15.00 1,50,000.00 12.00 1,00,000.00 100 75,000.00 Not Allowed Not Allowed
30 m in height ) '
b} Undergrotnd shapping
complex (F-3) : .
INDUSTRIAL BUILDINGS {G)
a) Low Hazard {G-1)
{1 7| Up to 18m in height - B
(i} Covered area up to 50 m2 5.00 30,000.00 4.00. 25,060.00 3.00 20,600.00 200 15,000.00 1.00 15.000.00

th
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‘ér. | Type of Building Dcoupancy Municipal Corporation Municipal Corporation Municipal Gorporatien wunicipal Corporation where | Municipal Gorporation |
a. l where population where population where population exceads | population exceeds 5 lakhs where poputation
N pop
) exceeds 50 lakhs exceeds 25 lakhs but 10 Lakhs but does not but dees not exceed 10 lakhs | exceads 3 lakhs but does
o docs not exceed 57 lakns exceed 25 Lakhs not oxceed S lakhs
I . 2 3 A . 5 . [ T
1 Fou i Rs. Subjectta Fee in s, Subject o Feein Rs. - Subjeclta |- Fesin Rs. Subject o Feein Rs, Subject io
t per Sg.mt. Minimum of par Sg.mt Mirimum of par Sq.mt. Minimum of per Sg.mt Minimum aof Rs. per Sq.mi Minlmum of
P Rs. Rs. . Rs. Rs.
- (1) (2) (1) {2} {1} 2 {1 2 () @
i i) Coverad area above 50m2 7.00 40,000.00 E.00 30.000.00 5.00 25,000.00 4.00 26,000.00 3.00 15,000.00
_and up to 100 m2
77 i) Covered area above 100 m2 10.00 75,000.60 860 50,006.00 7.00 35,000.00 5.00 25,600.00 4.00 20,600.00
| 2nd up lo 200 m2 Lot - . .
F (iv) Covered area above 200 15.00 1,00,000.00 i2.00 75,000:00 10.00 50,000.00 7.00 35,000.00 5.00 25,000.00
; m2 and up 1o 400 m3 ) )
{v} Covered ared above 400 m2 20.00 1.50,000.00 15.00 1,25,000.00 | 16,400 1,00,800.00 10,00 50,000.00 7.00 3500000
(b} Modorate Hazard {G-2)
1 'Up to 18 min height
B (i) Covered area up to 100 m2 5.00 30,000.00 L 400 25,000.00 3.00 20,000.00 2.00 15,000.00 1.00 1000060 |
- (i) Covered area above 100m2 7.00 75,000.00 5.00 50,060.G0 5.00 35,600.00 4.00 25,000.00 3.00 20,000.60
and up to 250 m2 .
(itiy Covered area above 250 m2 10.00 1.00,000.00 8.00 75,000.00 7.00 50,000.G0: 5.00 35,000.00 4.00 25,060.00
and up 10 500 m2 + . . ‘
(iv) Covered area gabove 500 m2 15.00 1,50,000,00 12.0¢ 4.25,000.00 16.00 1,00,000.00 -1.00 50,000.00 5.60 35,0600.00
©) | 'High Hazard (G-3){See Nole{ 2) )
I3 | (AyUpio 15 min heighl’ ’; 1
"~ I Covered area up lo bom2 ¢ 620 1 35.000.00 4.00 20,800,600 3.00 25,000.00 200 20,000.00 1.0 15,060.00
{ti) Covered area above 50 m2 7.00 40,000.00. 5.00 35,000.00 52.00 30,000.00 490 25,000.00 300 20,000.00
and up 1o 150 m2
{iii} Covered area above 150 m2 |~ 10.00 50,G00.60 6.00 5G,000.00 700 40.000.00 500 35,000.00 4.00 30,00G.00
and up lo 300 mZ . .
L e — ]
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f‘r Type of Building Occupancy Muaicipal Corparalion Muricipal Corporation | WMunicipal Gorporation | Minicipal Corporation where | funicipal Corporation |
No. where population where population wherg pepulation exceeds | population exceeds 5 fakhs where population
exceedts 50 lakhs excaeds 25 jakhs but . 10 Lakhs but does not but does not exceed 16 lakhs | exceeds 3 lakhs but does
L . does not exceed 50 lakhs exceed 25 Lakhs not exceed § lakhs
T 2 3 ’ § 3 [ e
— " Fec in 15, Subject o Feein Ra. “Subject 1o Fee in Ks. Subject fo feein Rs. Subjec io Feein Rs.ﬁl Sebectto |
' per Sq.mi. Tdirimum af per Sq.mt Minimum ol per Sa.mt. pmimurm af per Sp.mk Minirnum ol Rs. per Sg.ml Muininun of
Rs. Rs Rs. - Rs. -
- . [i}] 12) {1} (2} [4)] (2) (1) (2) () {2)
: {iv) Covered area above 300 12.00 1.06.,000,00 12.00 75,000.00 10.00 50,000.00 7.08 40,000.00 5.00 35,060.00
m2 and up o 500 m2
r {v) Cavered area above 500 m2 20.00 2,600,000 00 15.00 1,50,000.00 15.00 1,00,000.00 10.00 75,000.00 7.00 50,006.00
20.00per | 20080060 | %500 per | 3.50,000.00 | 1500 per | 1,00,00000 | 10.00 por meter | 75,000.00 7.00 per 50,008.00
(B} Cross Country Pipelines meter meter meter meler
carrying hazardous Gases and -
Pelroteum producls.
T ~
STORAGE BUILDINGS (H)
{1} Up to 15 min height
(i} Single Storey Buiiding 10.00 30,060.00 8.00 25.0500.00 .00 20,000.00 5.60 .15,000.00 3.00 10,000.00
{ii} Ground plus one floor - 15,00 40,000.00 12,00 30,000.00 10.00 25,000.00 7.60 20,000.,00 5.00 15,000.00
[#4] Ahove graund plus one ﬂopr ' 20.00 6(3,000.00 18.00 40,000.00 13.00 35,600.00 10.00 275.000.00 7.00 20,000.00 1
HAZARDOUS BUILDINGS {J) '
) Up o 15 min height s
(i} Single Storey Building 15.00 35,000.00 12.00 30,000.00 10.00 #5,000.00 - 7.00 20,000.00 5.00 ~15,000.00
{#1} More thar one floor building “20.00 50,000.00 - 18,00 40,600,00 15.00 35,600.00 10.00 25,000.00 7.00 20.000.00
: but not exceeding 15 m
-
Fa
- . v
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PART-lI

Fire Service Fee Structure for Municipal Councils

Type_ul Building Occupancy

Municipal Councils where
popilation exceeds 2 lakhs
but does net exceed 3 [akhs

Municipal Councils whore
pomiation oxceeds 1 lakh bt
does not exceed 2 lakhs

Munigipal Councils whora
population axceeids 0,40 lukh
btk does not exceed 1 lakh

Municipal Councils whers
population exceeds 0,25 Iakh but
does not exceed 0.40 lakh -

S . 3 4 ] 6 .
7 - Feein s, Subjecilo Fee in Rs. Subjecl lo Feein Rs. Subject o Ferin Rs_ par Sutjecl to
! per Sg.mt. Minirmum of Rs. per Sqmt. Minimum of Rs. per Sg.mnl. Minimum of Rs. Sq.nt. | Minimum of Rs.
[ _ (1) {2y 1) (2) [T [} 1) {2)
TRESIDENTIAL BUILIINGS (A) j
]
ia; | Lodging or Rooming Houses (A-1)
L.ess than 15 min height .
i .
T [(WUploi5rcoms 100 8,000.00 0.75 7,000.00 0.50 5,000.00 025 5.000.00
{77 (i) More than 15 and up to 30 rocms .3.00 ~20,000.00 2.00 15,000.00 1.60 10,000,00 0.75 750009
: {fii} More [han 30 rooms : 440 25,000.0G 3.00 20,000.00 2.00 15,000.00 1.00 10,000.0C
(b) | Apartment Housos (A-4) .
)] { From 15 m 1o 24 m in height 100 B,000.00 075 T7.000.00 650 5.060.00 0.25 5,000.00
{2} | 15 m and above but not exceeding 35 m 3.00 20,000.00 2.03 15,000.00 1.00 10,000.00 Nol allowed
in height '_
{3} | Above 35 but not exceeding 45min Not allowed Not allowed Not aflowed. Not allowead
| height - :
(4) | Above'45 min height Not allowed Not allowed Not allowed Mot ailowed
1 {c} | Hotels (A-5} -
1
{1} | Less than 15 min height .
[ 71 ) Covered area not exceeding 300 m2 1,00 8,000.00 0.75 7,000.00 0.50 6,000.00 0.25 5,000.00
on each floor, i o .
‘_(ii} Covered area axceeding 300 m2 but 3.00 20,000.00 2,00 15,000.00 1.00 10,000.60 0,75 7.,500.00
not more 1000 m2 on each floor -
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“ype of Quilding Oocupancy

Municipal Councils where |
+ populatien exceeds 2 lakhs
bul does not excend 3 Jakhs

Municipa! Councils where
papulation cxceeds # lakh but
does not exceed 2 ipkhs

Hunicipal Countils whern
population axcends 0.40 lakh
bust daus not exceed 1 iakh

pepulaticn exceeds §.25 laich but
does nol exceed 0,40 lakh

HMunicipal Councils whare

- IR T 5 - 5,
FeginRs. Subject to Fee n Rs. Subject to Feein Ry Subleclin. | Feo e, par Subjectlo
L per Sq.mt, Minirnuen of Rs, per Sq.mi. Minimum of Rs. ner Sq.m:_,ﬁ_ _ Mirimum of Rs. Sa.mt. Kinimum of Rs.
e i) 2) (1} : (2) m 4 : %) 1 {2}
i (i) Covered avea exceeding 1000 m2 on 4.00 25,000.00 3.00 20,000.00 2.60 ‘15,0‘30.00 1 ~1.00 170,000,060
each floor’ : .
72)_i 15 m and abgve but nol exceeding 30 m 5.00 36,000.00 aab 25,000.00 Tt allowsd Nol aliowed
{3} 1 Above 30 min Reyght 6.00 35,000.00 Not alfowed Nat allowed Not allowed
{di | Hotels {Starrad) (A-6)
11y | ess than 15 m in heighl '
{i) 3 Starred Hotels 8.00 J25,000,00 7.00 20,000.00 6.00 15,000.00 5.00 10,00000
o (i} & Starred Hotels 10.00 30,000.00 8.00 25,000.00 7.00 20,000.00 6.00 15,000.00
T | iy 7 Siared Delux Holels 12.00 48,000.00 10.00 50,600.60 8.00 25000.00 700 20,600.00
{2)- | 15 m & above but not exceeding  30m 15.00 50,000.00 12.00 40,000.00 Not dlowed Mot allowed
n height, :
{3} | Above 30 mirs. in height 20.00 75,000.00 Not allowed Not allowed Mot aliowed 1
EDUCATIONAL BUILDINGS (B) ¢
{1y ; Lessthan 15 min height
(i) Ground pius one storey 1.00 8,000.G0 0.7 7,000.00 d50 6,000.00 025 5,000.G0
{ii} Ground plus two storey 3.00 20,000.00 2.00 15,000.00 1.00 10,000.00 0.75 7.500.00
f2) | t5mand abéve but not exceeding 30 m 4.00 25,000.00 3.00 20,000.00 Not allowed Not aflowed
in height _ . ]

Gi'n
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T [ Type of Building Occupancy
No.

Wiiinieipat Counclls where
poputation exceeds 2 lakhs
but does not excead 3 Jakhs

Municipal Counclis whare
population exceeds 1 [akh hut

Municipal Gounclls where
population exceeds 0.40 fakh
but does not exceed 1 lakh

fAunlcipal Councils where
population axceeds 0.25 lakh but
does not exceed 0.40 lakh

788 I ‘33 Blh/eood ‘m pbBa Ypdlkikle ‘khisp kR 3230

. does not exceed 2 lakns
A H 3 3 . 5 B -
- Fee in Rs, Subject 1o Feein Rs.” Subject to Fee in Rs. Subfect to Ferin Rs. per Subject to '1
L per Sq.mt Minimum of Rs, per Sq.oyt. .| Minimumof Rs.-} per Sg.mt. Minimum of Rs. Sq.mt. Minimym of Rs.
T 1) 1) [P 2 {1 {2) 5] 2)
L INSTITUTIONAL BUILDINGS & ] EE .
* Hor-pstals Sanatoria and Nursing
| Homes (C-1) .
i
{1) | Less than 15 min height ~ ) — :
(il Up 1o ground pius one storey Wil piot 1.00 §,000.00 675 | 7.000.00 t50 ©,000.00 075 500000 |
. area less than 1000 m2, with no beds
I&— “Hiyupro grou}\d plus one storey with piot 3.00 20,000.00 2.00 15,000.00 1.00 10,000.00 0.75 7.500.00
_| area greater than 1000 m2, with beds, ' : .
‘:ﬁ (i) Ahove two slorey, with no beds. 4.00 25,000.00 3.00 20,000.00 2.00 15,000.00 1.00 10,000.00
.| {iv) Above two storey, with beds. 5.00 30,000.00 4.C0 25,000.00 3.00 20,000.00 2.00 15,000.00
(2) | 15 m and above but not exceeding 24 m 6.00 35,000.00 5.00 30,000.00 Not al'lowed Not allowed
in haight
| {3) | Above 24 m and not exceeding 30 min 7.00 40,000.00 biot allowed Not allowed Net allowed
height
(b)Y | Custodial {C-2} and Fenal and
Pleatal (C-3}, ,
{1} j Lessthan 10 min height N
|11 Up ta 300 persons 1.00 8,000.60 G.75 7.000.00 0.50 8,000.00 0.25 §,000.00~ )
{i) More than 200 persans - 3.00 20,000.00 2.00 15000.00 {. 1.0C 10,000.00 0.75 7,500.00
(2) 3 10 mand above but not exceading 75 m 4,00 l 25,000.G0 3.00 20,000.00 2.00 15,000.00 1.00 10,000,060
in height N .
' {3) | 15 m and above but not exceading 24 m 5.00 ' 30,000.60 4.00 25,000.00 ot allowed Not allowed
in height . .
[{4} 24 m and above but not exceeding 30 m 5.00 } 35,000.00 Not ailowed Not allowed Hot attowed
in height

(ol L
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" &r. Typa of Building Qccupancy Municlpal Counglls Whero Municipat Gounclls wharo Munic!pz! Counclis whera Municipal Gountils whare
No. poputation exceeds 2 lakhs population excesds 1 fakh but | population exceuds 0.40 lakh | populstion excoeds .25 lakh hut
. but doos not excesd 3 lakhs does not exceod 2 lakhs hut does not &xceed 1 lakh does not exceed 0.40 fakh *
| 2 3 5 [
oo . Feain Rs. Slbfect to Feem Rs. Subjectto Feen Rs. “"Subject Ia Feu 10 s, per Subject lo
. per Sq.ml. Minimum of Rs. |* per Sq.mt, | | Minimuim of Rs. per Sq.ml. - { Minimum of Rs. Sq.mi. Minimum of &s.
.. L] 2y (1} ] n’ 2 ) 2}
ASSEMBLY BUILDINGS (3 . g
{D-1 TO D-5} )
(1] Less thar 70 min height ~ : :
_(i) Up 1o 300 persons 1.00 §,000.00 0.75 -7,000.00 0.50 6,000.00 025 - - 5,000.00
. iy More than 300 persons 3.00 20,000.00 2.00 15,000.00 1.00 105,500.00 075 | 7.500.00 |
(2} T Above 10 m bul nat exceeding 15 min 4.00 25,000,00 3.00 20,000.00 2.00 15.000.00 1,00 10,000.00
" height -
(3) I Above 15 m and abave bul not exceedlng 5,00 .30,000.00 4.00 25,000.00 Not allowed Not aliowed ]
o |24rn|ﬂhe:gh_tﬁ7 ;
(4) i Above 24m but nal exceeding 30 m in 6.00 35,000.00 Not allowed Not allowed Not allowed
: height: .
BUSINESS BUILDINGS(E)
1) [ Cess than 16 m in helght 1.0Q. 10,000.00 0.75 8,000.00 0.50 6,000.06 0.25 5,000.00
(2) 1 Above 10 m but nol exceeding 15m in 3.00 20,000.00 - 2.00 15,006.00 1.00 10,006.60 0.75 7,500.00
: height ‘ - .
(3) | Above 15 m and up lo 24 m in height 4.00 30,000.00 3.00 20,000.00 Not allowed Not alloweg B
(4} [ Abave 24 m in heighl 5.00 AD,000.00 Not allowes” Not allowed Not allowed :
MERCANTILE BUILDINGS (F) N
{a) |F-1and F-2
| {17 [ Less than 15m in neight . : N
{i) Ground plus one'slorey, with total 1.00 8,000.00 075 - 7.000.00 0.50 5,000.00 0.25 5,000.00
B covered area not exceeding 500 m2 . .
(i) Ground plus one storey and covered 3.00 20,000,060 2.00 15,n0n.00 1.00 10,000.00 0.75 7,500.00
|___ | area exceeding 500 m2 ) :

3h
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Type of Bullding Dccupancy

Munlcipal Counclls where

* Municipal Counclls where

Munlelpa) Councils where

Municipal Counclis where

 Nao. population exceeds 2 lakhs population exceads 1 lakh but | population exceeds 0.40 iakh | population exceeds 0.25 lakh bul
. - but doas not exceed 3 lakhs does not exceed 2 lakhs but does not exceod 1 lakh doss not exceed 0.40 takh
5 H 3 - 4 - § 3 j
- . Faein Rs. Subject to Fepin Rs. Subjeet 1o Fee in Rs. Subject to Fee in Rs. per Subject to
. per Sg.ml. 1 of Rs, ner Sq.umi. Minimum of Rs. pet Sgq.mi. Minimurn of Rs. Sq.ml. Minimum of Rs.
’. : 1y . 2F [ (2} (1) (2} € {2]
- {iii) More than ground plus ane starey 4.00 © £0,000.00 3.00 20,000.00 2.00 "1 15,000.00 1.00 ] 10,000.00
(2} | Above 15 m but not exceeding 24 m in 5.00 30,000.00 4.00 25,000.00 Not alfowed Not aliowed
{ height
3] 7 Above 24 m but nol exceeding 30 min 6.00 35,000.00 Nl allowed Not allowed Not allowed
{7 : height :
-{Vt;} ’ Undergroimd shopping cbmplex (F-3} 7
INDUSTRIAL BUILDINGS (G) -
I{a) | Low Hazard {G-1)
(1) 1 Upto 1Bmin height )
(1) Covered area up to 50 m2 1.00 8,000.00 0.75 7,000,00 0.50 6,000.00 0.25 5,000.00
I (i} Covered area above 50m?2 and up to 3.00 20,000.00 200 15,000.00 1.00 10,000.00 0.75 + 7,500.00
160 m2 . ' -
(i) Covered area above 100 m2 and up to 4,00 25,000.060 3.00 20,0&0.00’ - 2.00 15,000.00 1.00 10,000.00
260'm2 , . ' ’
{iv} Covered area above 200m2 and up fo|,  5.00 30,000.00 4.00 25,000.00 3.00 20,000.00 2.00 15,000.060
400 m3 : ) ' ’ -
- (v) Covergd area above 400 m2 6;00 365,000.00 5.00 30,000.00 4.00 25,000.00 3.00 20,000.00
(b} | Moderate Hazard (G-2) ) - ;
(1} - | Up fo 18 m inh height - ‘ . .
(1) Cavered area up to 100 m2 1.00 8,000.00 0.75 7,000.00 0.50 §,000.00 0.25 5,000.00
(it} Covered area above 100m2 and up to 300 20,000.00 2.00 15,000.00 1.00 10,000.00 G.75 7.500.00
© l250m2 : ) )
i (iiiy Covered area above 250 m2 and up 400 25,000.00 3.00 20,000.00 2.00 15,000.00 1.00 10,600.00
ta 500 m2 :
{iv) Covered area above 500 m2 5.0u 30,000.00 4.00 25,000.00 3.00 20,000.00 2.00 15,000.00

.
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Type of Building Gocupancy

Municipal Counclls whare
-population exceeds 2 lakhs
but doas not oxceed 3 Jakhs

Municipal Counclis where
population exceeds 1 lakh but
doas not exceed 2 lakhs

Municipal Counclis where )
population exceeds 0.40 1akh
but does not excaed 1 (akh

Municipal Counclls where |

population exceeds .25 fakh but '

does not exceed 0.40Jakh |
1 Z E) 4 ‘ 5 - & -
- Feein Rs. Subject o Fee in Rs. Subjact to FeeinRs. Subijoct o fge in Rs. par Subject i
! per Sq.mt. Minimum of Rs. per 5q.mt. Minimum of Rs. per Sq.mt. Minimurm of Rs. Sqmt. Minimum of Rs.
i : [iH] [E) 1) [£3] } [T 1 @
{c} | High Hazard (G-3} See Note (2} : '
31 _T{A) Upto 15 m in height - ] ]
. (i) Covered area up to 50m?2 1.00 . 8,000.00 0,75 7,000.00 0.50 6.000.00 0.25 5,000.60
{ii} Govered area above 50 m? and up o 3.06 20,000.G3 ‘2.00 15,0600.00 1.00 10,000.00 0.75 7,500.00
150 m2
- (i) Covered area “above 160 m2 and up to 4.00 25,000.00 - 3.00 20,000.00 2.00 15,000.00 1.00 10,000.00
300 m2 -. ’
(iv} Covered area above 300 m2 and up 10 - 5.00 30,000.00 4.00 25,000.00 3.00 20,000.00 2,00 15,000.00
500 m2 -
{v) Covered area above 500 m2 . 6.00 35,000.00 5.00 30,000.00 4.00 - 25,000.00 3.00 . [ 20,000.00
' (B} Cross Couniry Pipeiines camying 6.00 per 35,000.00 | 5.00permtr | 30,000.06 | 4.00 per mir | 25,000.00 3.00 permir -] 20,000.00
hazardous Gases and Petroleum mtr ’
products.
STORAGE BUILDINGS [H)
1) | Up 1o 15 min height ] : ‘
{i} Single Storey Building 1.00 8,000.04 0.75 7.000.00 0.50 6,000.00 0.25 5,000.00
(i) Ground plus one floor 3.00 20,000.00 2.00 15,000.00 1.00 10,000.06 0.75 7,500.00
3) | Abave ground plus one flgor 4.00 25,000.00 3.00 20,000.00 2.00 15,000.00 1.00 10,000.00
‘HAZARDOUS BUILDINGS (J) -
1} | Up lo 1& min height ,
{i) Single Storey Buiding 2.00 8,000.00 1.00 7,000.60 0.75 6,000.00 0.50 5,000.00
(i) More than one floor building but n01 3.00 20,000.00 2.00 15,000.00 1.00 10.000.00 0.75% F,500.00
L exceading T m . .
. - — [T
N
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PART- Ili

Fire Service Fee Structure for Special Planning Authorities and
Other Areas Beyond Special Planning Authorities and Municipat Limits

Other Areas Beyond Special Planning Authonty

Sr. [ Type of Building Occupancy Special Planning Authorities
No. L. . and Municipal Limits -
1 2 3 -4
‘ Feain Rs. Per Sq.mi. | Subject to Minimum | Fee in Rs, Per Sq.mt. § Subject to Minimum of Rs.
| . of Rs. '
(1) 2} {) {2)
RESIDENTIAL BUILDINGS(A) . :
(aj Lodging or Rooming Houses {A-1}
Less than 15 m in heighl
[i) Up 10 15 rooms 5.00 30,000.00 400 25.000.00 E
| {t) More than 15 and up to 30 raoms 7.00 35,000-00 6.00 30,000.00
_“_tj {iii) More than 30 rooms 16.00 50,000.00 B8.00 _35,000.00 -
(b} Apartment Houses (A-4} .
M From 15 m o 24 iy in height 500 30,000.00 _400 25,000.00
@ | 15m and above but nol exceeding 35 m in height 70 40.060.00 800 30,000.00
[E]] Abhove 35 i but not exceeding 45 m in height 10.00 50,600.00 8.00 50,660.00
@ { Above 45 min height 1580 1,00,000.00 72.00 75,000.00
{c) Hotels (A-5) . -
101 Less than 15 m in height - }
. {i) Cavered area not exceeding 300 m2 on each floor. 5.00 30,000.00 4.00 25,000.00
i | (i) Coveted area exceeding 300 m2 but not more 7.00 35000.00 65.00 30,000.00
1000 m2 on each floor _ B
'_—:1 {ii} Covered area exceeding 1000 m2 an each floar 10.00 | 50.000.00 840 40.800.00
{3 .| %5 m and above bul nol exceeding 30 m 1500 { 1.00,000.00 1200 75.000.00
} (3) Above 30 min height [ 000 B — 1.50000.00 15.60 1.00,600.00

3¥
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Special Planning Authorities

Sr 1 Type of Butiding Occupancy Other Areas Beyond Special Plannming Authority
Mo, | L B ] : and Muticipal Limlts .
TR 2 N 4 : _(
' - _j Fea in Rs. Per Sq.mt. | -Subject to Minimum [ Fee in Rs. Per Sq.mt. [ Subject lo Minimum of Rs,
i of Ra. - . )
i () (2} 1) (2}
XGH Hotels {Starred) (A-6) :
i”ﬁ} Less than 15 m in height - . .
03 Slered TS 15.00 __100.000.00 1a.02 e
H (ii}HS Slarred Hotels 20.00 - ~1,50,000.00 18.60 1,2%,000.00
| {in) 7 Starred Delux Hotels - : 25.09 "3,00,000.00 22.00 1,40,000.00
{121 7} 154n &’above bul not exceeding 30 min height. 730,00 3,00,000.00 28.00 __2,50,000.00
(3) Above 30 mirs. in height 50.00 4,00,000.00 3500 3.00,000.00
[ EBUCATIONAL BUILDINGS (8)
(1) Less than 15 m'in height . — :
(i) Ground plus one starey 5.00 30,000.00 4.00 25,000.00
() Ground plus two storey 1.00 35,000.00 5.00 30.000.00
I
2) 15 in and above bul not excesding 30 min henght 10.00 50,000.00 8.00 40,006.00
INSTITUTIONAL BUILDINGS &
{a} Hospitals, Sanatoria and Nursing Homes {C-1)
“{1f__ | Less than 15 m in heighl - i -
(i} Up 10 greund plus one storey with plot area less 5.00 30,002.00 4.00 2500000
than 1000 m2, with no beds
{ii) Up to ground plus one storey with plot area greater 7.00 35,000.00 6.00 30,000,900
than 1000 m2, with beds.
{iiiy Above two storay, with no beds. 8.00 43,000.00 7.00 35,000.00
{iv) Above two storey, with beds. 9.00 45,000.00 8.00 40,000.00
{2} 5 m and above bul not exceeding 24 m in height 7 10.00 T75,200.00 3.00 45,000.00
1

ts
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Special Planming Authorities ’

187, 1 fype of Building Occupancy Other Areas Beyond Special Planning Authority |
No. o - § _ and Municipal Limits
B 2 . 3 i
- O Feein Rs, Per Sq.mi. | Subjecl to Minimum | Fee in Rs. Per Sq.mt. | Subject to Minimum of Rs.

' o o . of Rs. : '

[T - i M T (1) 2)

(3} [ Above 24 m and nol exceeding 30 m in height 15.00 1,60,300.06° 12.00 60,000.00
(6} ! Custodial {C-2) and Penal and Plental (G-3}

(1) i Less than 10 m in height ]
™ 1{i} Up to 300 persons - 5.00 30,000.00 4.00 25,600.00
| (i) More than 300 persons ' 6.00 35.600.00 5.00 30,000.00

(2} 10 m and above but not exceeding 15 m in height 8.00 40,000.00 7.00 35,000.00
(3} 15 m and above but nol exceeding 24 m in height 10.00 50,000.00 3.00 45,000.00
(4 24 m and above but not exceeding 30 m in height 15,00 1,00,000,00 12.00 60,000.00

ASSEMBLY BUILDINGS (D) (D170 D-5) -
{1} Less Ihan 10 m in height _
B {i) Up to 300 persons 5.00 30,000.00 4.00 25,000.00
{ii} More than 300 persons 6.00 35,000.00 6.00 30,000.00
(2} Above 10 m but niot exceeding 15 m in height 8.00 40,000.00 - 7.00 35,000.00
(3} | Above t5m and above but ot exceeding 24 m in height 10.06 75,000.00 .00 50,000.00
| (4} Above 24m but not exceeding 30 min height, 15.00 1,00,000.00 12.00 7500000 °
BUSINESS BUILDINGS{E)
(1) Less lhan 10 m in height 5.00 L 35,000.00 4.00 30,000.00
2) Above 10 m bul not exceeding *5m in heignt 7.00 | 50,000.60 6.00 40,000.00
3 Above 15 m and up to 24 i height 10.00 1.00,000,00 8.00 76,000.00
(4] | Above 24 m in haight 1540 1,50,000.00 10.00 1,00,000.0C
MERCANTILE BUILDINGS (F} - . ’
far | F-1and F2
M Less than 15m in height

.
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Type of Building Occupancy
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i Sr. Special Planning Authoritics Other Areas Beyond Special Planning Authorily
No. | and Municipal Limits
] 2 E] - !

Fezin Rs. Per Sqmt. | Subject lo Minimum | Fee in Rs. Per Sq.mt. | Subject to Minfmum of Rs.
" ofRs. -
_ : ) @ M @)
(i) Ground plus one slorey, with toiat covered area not 5.00 30,000.00 4.00 25,000.00
exceeding 5C0 m2 .
Tt {ii) Ground plus one storey and covered area 700 35,000.00 605 46,000.00
exceed'sng 500 m2
B {ili) More than ground plus one siorey 8.00 50,000.00 8.00 40,000.00
{2 Above 15 m bul not exceeding 24 m in haight 10.00 1,00,600.00 9.00 75,000.G0
113) Above 24 m bul not exceeding 30 m in height 15.00 1,50,0GC.00 12.00 1,00,000.00
Yiby Underground shopping complex {F-3}
- INDUSTRIAL BUILDINGS (G) .
(a) .| Low Hazard {G-1)
{1) Up to 18min height
. (i) Covered area up lo 50 m2 ., 5.00 36,000.00 4,00 25,000.00
(ii) Coverad area above 50m2 and up to 100 m2 7.00 40,000.00 6.07 32,000.00
B [ (ifi) Covered area above 100 m2 and up 1o 200 m2 10.00 75,000.00 8.00 50,000.00
(iv) Covered area above 200 m2 and up to 400 m3 15.00 1,00,000.00 A2.00 - 75,000.00
(v} Covered aren above 400 m2 20.00 1,50,000.60 15.00 1,25.000.00
{v) | Moderate Hazard (G-2) ' ’
1) Up to 18 m in height ‘
1 {i) Coverad area up to 100 m2 . ~ 5.00 30,000.00 4.00 25,000.00
(i) Covered area above 100m2 and up to 250 m2 7.00 75,000.00 5.00 50,000.00
(i} Covered area above 250 m2 and up 10 500 m2 10.00 1,00,600.00 8.00 75,000.00
i~ | (") Covered area above 500 m2 ; 15.00 1,50,000.00 1,25,000.00

12.00
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‘Special Planning Authorlties

Other Areas Beyond Special Planning Authority |

.

T5r Type of Building Gccupancy
‘No. | i . 1 and Municipal Limits
P T TS —_— — 3 - 3
- wi - Fee in Rs. Per Sq.ml | Subject to Minimum | Fee in Rs, Per Sq.mt. | Subject to Minimum of Rs.
) . of Rs. )
] . = {2} 1) 2)
lied {‘i Figh Hazard (G-3) i
(1Y [ (A)YUpto 15 min height
7 1{i) Covered area up to 50m2 500 35,000.00 4.00 . 30,600.00
j fii) Covered area above 50 m2 and up lo 150 m2 7.00 40,000.00 6.00 35,000.60
i {iiiy Covered area above 150 m2 and up to 300 m2 10,00 - 60,000.00 . §.00 - £0,000,00
" |{iv) Covered area above 300 mZ2 and up to 500 m2 . 15,00 4,00,000.00 12.00 75,000,00
v} Covered area above 500 m2 T 2000 . 2,00,000.00 15.00 1,50,000.00
{B) Cross Ceuniry Pipelines carrying hazardous 20.00 per mir 2,00,000.00 15.00 per mtr 1,50.000.00
Gases and Pelroleum products. |
STORAGE BUILDINGS (H)
{1 Up to 15 m in height .. ‘
‘ {f) Single Storey Building T0.00 30,060.00 60 95,000.00 1
” {i) Ground plus one floor 15.00 40,000.00 12.00 30,000.00-
131 . | Above ground plus one floor 20.00 50.000.00 18.00 ] 40,000.00
HAZARBOUS BUILDINGS {J) .
Ay [Upto 75 min height :
{i) Single Storey Building 15.00 - 35,000.80 12.00 30,000.00
] 7iiy More thzn one Toor building but not exceeding 2000 50,000.00 18.00 . 40,000.00
15m ’ -
1

Note :- In this Schedule (1) wherever the expression *Not Allowed" is mentioned, it indicates that the construction of such type of building is not permitted § in the respeclive areas.

{2) " High Hazard * bu;ldmgs shall include Petrot Pump, Gas Stations and other hazardous instaliations.
(3) The expression " per sq.mt.” shall have relation to the square melres of the buttl-up area.
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. ERRATA

In the Maharashtra Fire Prevention and Life Safety Measures Act, 2006
(Mah. 11T of 2007), published at pages 12-66 of the Maharashtra Government
Gazette, Part VI, Extraordinary, dated the Sth February 2007,

{a) On page 13, in line 11, for * constructed ” read *“ construed ” ;
(b).On page 51, in colurn 2, for “ INSTITUTIONAL BUILDINGS © ” read
* INSTITUTIONAL BUILDINGS (C) 5

(c) Ompage 58, in column 2, for “ INSTITUTIONAL BUILDINGS ©” read
“INSTITUTIONAL BUILDINGS (C)

am anE—tE ' (\CE)}

[FRee @ o1 R.00]
IS A RO,
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In pursuance of clause (3) of article 348 of the Constitution of India, the following translation
in English of the Maharashtra Fire Prevention and Life Safety Measures (Amendment) Act, 2015
(Mah. Act No. XII of 2015), is hereby published under the authority of the Governor.

By order and in the name of the Governor of Maharashtra,

M. A. SAYEED,
Principal Secretary and R.L.A. to Government,
Law and Judiciary Department.

MAHARASHTRA ACT No. XII OF 2015.

(First published, after having received the assent of the Governor in the
“Maharashtra Government Gazette ”, on the 6th April 2015)

An Act to amend the Maharashtra Fire Prevention and
Life Safety Measures Act, 2006.

Mah. ITI WHEREAS it is expedient to amend the Maharashtra Fire Prevention

of 2007 and Life Safety Measures Act, 2006, for the purposes hereinafter appearing ;
it is hereby enacted in the Sixty-sixth Year of the Republic of India as
follows :(—

1. This Act may be called the Maharashtra Fire Prevention and Life Short title.
Safety Measures (Amendment) Act, 2015.

Mabh. IIT 2. In section 3 of the Maharashtra Fire Prevention and Life Safety Amendment

of 2007. Measures Act, 2006 (hereinafter referred to as “the principal Act”),— K/fI’:ﬁCtIiIOIno? of

(a) in sub-section (1), in the Explanation, after the words and 2007.
figures “ the National Building Code of India, 2005” the words and

brackets “or, as the case may be, the parameters laid down, from time to

®
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time, by the National Fire Protection Association Institution (U.S.A.)”,
shall be inserted ;

(b) after sub-section (1), the following sub-section shall be inserted,

namely :—

“(1A) Notwithstanding anything contained in sub-section (1)
or any other provision of this Act or any other law for the time
being in force, building above 30 meters in height but not exceeding
45 meters in height may be permitted, in case of occupancies
specified as (C-1) in Schedule-I, that is to say, Hospitals, Sanatoria
and Nursing Homes, if such building fulfills the minimum requirement
of fire fighting installations specified in Schedule-1.”;

(c) after sub-section (2), the following sub-section shall be inserted,

namely :(—

“(2A) Notwithstanding anything contained in sub-section (2)
or in any other law for the time being in force, the State Government
may, upon a request by a planning authority, permit the authority
empowered to sanction the construction plan of any building or part
of a building and to issue certificate of completion of or part thereof,
to issue such certificate, in respect of a building exceeding 45 meters
in height in case of occupancies specified as (C-1) in Schedule-I,
that is to say, Hospitals, Sanatoria and Nursing Homes, if such
building fulfills the minimum requirement of fire fighting
installations specified in Schedule-1.”.

In Schedule-I to the principal Act,—
(a) under the heading “INSTITUTIONAL BUILDINGS (C)”, under

sub-heading “(a) Hospitals, Sanatoria and Nursing Homes (C-1)”, after
entry (3), the following entries shall be added, namely :—

f(4) |Above 30m|R |R [NR|R |R|R|R | R |R |1,50,000 |30,000 2,400 |[NR
and
not
exceeding
45 m in
height
(5) |Above 45m |R |R|NR|R |R|R |R |R | R |1,50,000+30000+| 2,400+NR”;
in 5,000 5,000 |1,000
height per per |per
5m 5m 5m
above |above|above
45m 45m |(45m
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(b) in the NOTES,—

(I) in Note 12, for the word and letter “Group C” the words, letters
and figures “Group C-2, Group C-3” shall be subsituted ;

(IT) after Note 12, the following Notes shall be inserted, namely :(—

“12A. Building above 30m in height but not exceeding 45m in
height may be permitted for Group C-1 occupancies, provided it
complies or, is in consonance with the parameters laid down, from
time to time, by the National Fire Protection Association Institution
(U.S.A)) in respect of such occupancies.

12B. Building above 45m in height may be permitted for Group
C-1 occupancies, in the manner provided by sub-section (2A) of
section 3, provided it complies or, is in consonance with the
parameters laid down, from time to time, by the National Fire
Protection Association Institution (U.S.A.) in respect of such
occupancies.”.
4. In Schedule-II to the principal Act,— Amendment of

Schedule-II to
(a) in PART-I, under the heading “INSTITUTIONAL BUILDINGS wah. ITI of

(C)”, under sub-heading “(a) Hospitals, Sanatoria and Nursing Homes 2007.
(C-1)”, after entry (3), the following entries shall be inserted, namely :—

“(4)| Above 20.00 |1,50,000{15.00/1,00,000 | 12.00 | 75,000 |6.00|30,000 |5.00| 15,000
30m

and not
exceeding
45 m in
height

(5)| Above 25.00(2,00,000/18.00{1,20,000 | 15.00 | 90,000 |7.00{40,000 |6.00 [20,0007;
45m in
height

(b) in PART-II, under the heading “INSTITUTIONAL BUILDINGS
(C)”, under sub-heading “(a) Hospitals, Sanatoria and Nursing Homes
(C-1)” after entry (3), the following entries shall be inserted, namely :(—

“(4)| Above 30m|10.00 | 50,000.00 |Not Allowed | Not Allowed| Not Allowed
and not
exceeding
45 m in
height

(5) |Above 45m|15.00 | 75,000.00 [Not Allowed | Not Allowed| Not Allowed”;
height
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In pursuance of clause (3) of article 348 of the Constitution of India, the following translation
in English of the Maharashtra Fire Prevention and Life Safety Measures (Amendment) Act, 2023
(Mah. Act No. XXIV of 2023), is hereby published under the authority of the Governor.

By order and in the name of the Governor of Maharashtra,

SATISH WAGHOLE,
Secretary (Legislation) to Government,

Law and Judiciary Department.

MAHARASHTRA ACT NO. XXIV Of 2023.

(First published, after having receicved the assent of the Governor in the
“ Maharashtra Government Gazette ”, on the 11th May 2023).

An Act further to amend the Maharashtra Fire Prevention and Life Safety
Measures Act, 2006.

N;a;dol;l WHEREAS, it is expedient further to amend the Maharashtra Fire
() .
Prevention and Life Safety Measures Act, 2006, for the purposes hereinafter
appearing; it is hereby enacted in the Seventy-fourth Year of the Republic of

India as follows :—

1. (1) This Act may be called the Maharashtra Fire Prevention and Life gr}igrt title

Safety Measures (Amendment) Act, 2023. commencement.

(2) It shall come into force on such date as the State Government may, by
notification in the Official Gazette, appoint.

AW IB-¥3I—2 ®
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?metr'ldm;n; 2. Insection2ofthe Maharashtra Fire Prevention and Life Safety Measures N;azh()bm
. eve 7.
° Sl\(jlcaiﬁrill gf Act, 2006 (hereinafter referred to as “ the principal Act ”),— ’
2007.

(1) in clause (1), for the Explanation, the following Explanation shall
be substituted, namely:—

“ Explanation.— For the purposes of this Act, the expression
“building ” shall also include the temporary structure such as tents,
shamiyanas and the tarpaulin shelters erected for temporary and

ceremonial occasions ;”;

(2) in clause (4), for the words “ Fire Services ” the words “Fire and
Emergency Services” shall be substituted;

(3) after clause (4), the following clause shall be inserted, namely :—

“(4A) “ Fire and Emergency Services ” means services required
to be rendered by any local authority or planning authority or any
other such authority notified by the State Government, in case of
manmade or natural disaster or any eventuality, where the life or

property is at risk;” ;

(4) in clause (5), for the words and figures “National Building Code
of India, 2005 ” the words “National Building Code of India” shall be
substituted ;

(6) for clause (6), the following clause shall be substituted, namely :—

“(6) “Licensed Agency” means a person or an association of
persons licensed by the Director for undertaking or executing fire
prevention and life safety measures or performing such other related

activities required to be carried out under this Act;”;

(6) in clause (8), for the words and figures “National Building Code
of India, 2005” the words “National Building Code of India” shall be
substituted;

(7) in clause (9), for the words “ and includes an officer nominated by
alocal authority or a planning authority” the words “ or by a local authority
or a planning authority ” shall be substituted ;

(8) for clause (14), the following clause shall be substituted,

namely :(—

“(14) “ relevant municipal law ” means,—

(a) the Mumbai Municipal Corporation Act ; I of
1888.

(b) the Maharashtra Municipal Corporations Act ; LIX of
1949.

(c) the Maharashtra Municipal Councils, Nagar Panchayats wman. XL
and Industrial Townships Act, 1965 ;”. of 1965.
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. .. Amendment
3. In section 3 of the principal Act,— of section 3 of
. . Mah. III of
(1) in sub-section (1),— 2007.

(a) for the portion beginning with the words “Without prejudice
to the provisions” and ending with the words “ provisions of this Act

or the rules ”, the following shall be substituted, namely :—

“ Without prejudice to the provisions of any law for the time
being in force or the rules, regulations or bye-laws made thereunder
or the National Building Code of India, relating to fire prevention
and life safety measures, the owner, or where the owner is not
traceable, the occupier of any building as classified in Schedule-1
or part of any such building, shall obtain necessary Provisional
Fire Safety Approval or Final Fire Safety Approval or Renewal of
Fire Safety Approval, as the case may be, from the Chief Fire
Officer of the concerned local authority or planning authority; and
where there is no Chief Fire Officer in such area or in the area
outside the limits of the local authority or planning authority,
from the Director. The owner or occupier shall provide fire
prevention and life safety measures as recommended in the
respective Fire Safety Approval, which shall not be less than the
minimum requirements of fire safety installations prescribed in
Part 4 of the National Building Code of India or any relevant Part
thereof and as specified against such building in Schedule-I as
applicable from time to time and shall maintain the fire prevention
and life safety measures in good repair and efficient condition at
all times, in accordance with the provisions of this Act and the

rules made thereunder:”;

(b) after the proviso, for the Explanation, the following

Explanation shall be substituted, namely :—
“Explanation.—For the purposes of this sub-section,—

(a) “Provisional Fire Safety Approval” means the
recommendation given by the Director or Chief Fire Officer
of the concerned local authority or planning authority as
per the fire prevention and life safety measures as provided
by or under this Act and the rules made thereunder at the
time of building plan approval and before the construction
thereof;

(b) “Final Fire Safety Approval” means the certificate

issued by the Director or Chief Fire Officer of the concerned
I CRVERRE )
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local authority or planning authority after ascertaining that
the fire prevention and life safety measures are in accordance
with Provisional Fire Safety Approval before granting
building completion certificate or occupancy certificate by

the appropriate authority;

(c) “Renewal of Fire Safety Approval” means the renewal
of a certificate issued by the Director or Chief Fire Officer

of the concerned local authority or planning authority :

Provided that, renewal certificate shall be issued by
the said authority, if required or mandatory as per the

relevant Acts, Rules, ete.”;

(2) after sub-section (1A), the following sub-sections shall be inserted,

namely :(—

“(1B) Notwithstanding anything contained in sub-section (1) or
any other provisions of this Act or any other law for the time being

in force,—

(a) buildings above 30 meters in height but not exceeding 45
meters in height may be permitted in the areas of Municipal
Corporation and Special Planning Authority, in case of
occupancies specified as (B) in Schedule-I, that is to say
Educational Buildings, if such building fulfils the minimum
requirements of fire prevention and life safety measures as
recommended in the respective Fire Safety Approval and which
shall not be less than the minimum requirements for fire fighting

installations specified in the Schedule-I,;

(b) in areas outside the limits of the Municipal Corporation
and Special Planning Authority, the State Government may
permit the authority empowered to sanction the construction
plan on its request, to issue such certificate, in respect of
buildings exceeding 30 meters in height in case of occupancies
specified as (B) in Schedule-1,that is to say Educational Buildings,
if such buildings fulfils the minimum requirements of fire
prevention and life safety measures as recommended in the
respective Fire Safety Approval and which shall not be less than
the minimum requirements for fire fighting installations

specified in Schedule-I;

(IC) Notwithstanding anything contained in sub-section (1) or
any other provisions of this Act or any other law for the time being

in force, building above 15 meters in height but not exceeding 24



Mah. XXV
of 2023.
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meters in height, Multi-Level Car Parking (MLCP) upto 45 meters,
Mechanised Automated Car Parking attached to minimum one side
of the building or stand alone structure upto 100 meters, or any such
other structure used for utility purpose such as storage of Diesel
Generators (DG) Sets, may be permitted, in case of occupancies
specified as (H) in Schedule-1, that is to say storage buildings, if such
buildings fulfils the minimum requirements of fire prevention and
life safety measures as recommended in the respective Fire Safety
Approval and which shall not be less than minimum requirements of
fire fighting installations specified in Schedule-1.”;

(3) after sub-section (3), the following sub-section shall be inserted,

namely :(—

“(3A) For the building as specified under section 45, the owner,
or where the owner is not traceable, the occupier of a building, shall
ensure that the fire fighting systems as recommended in the relevant
Fire Safety Approval, is provided with automated continuous
monitoring system as may be prescribed for ensuring that the fire
fighting systems are in good repair and efficient working condition
and these shall be certified by the Licensed Agency in the prescribed
form and the manner and shall submit the same to the concerned

authority in the manner as may be prescribed.”.

In section 9 of the principal Act,—
(1) for the words “Chief Fire Officer”, wherever they occur, the word

“Director” shall be substituted ;

(2) in sub-section (2), for the words “a court-fee stamp of five rupees”

the words “such court-fee stamp as may be prescribed” shall be substituted ;

(3) in sub-section (3), for the words “one year” the words “two years”

shall be substituted ;

(4) sub-section (5) shall be deleted.

5. In section 10 of the principal Act, in sub-section (1), in the proviso, for
the words “Chief Fire Officer” the word “Director” shall be substituted.

In section 11 of the principal Act,—
(1) for sub-sections (1) and (2), the following sub-sections shall be

substituted, namely :—

“(1) With effect from the date of commencement of the
Maharashtra Fire Prevention and Life Safety Measures (Amendment)
Act, 2023, and subject to the provisions of this Act, there shall be

Amendment
of section 9 of
Mabh. III of
2007.

Amendment

of section 10

of Mah. III of
2007.

Amendment

of section 11

of Mah. III of
2007.
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levied a Fire and Emergency Service Fee, for the purposes of this Act
on all owners or occupiers, as the case may be, of buildings as classified
in Schedule-II (hereinafter, in this Chapter, referred to as “the said
Schedule”), within the areas of alocal authority or a planning authority
(hereinafter, save as otherwise mentioned, throughout in this Act,
collectively referred to as “the Authority”), or other areas, to which

this Act applies.

(2) The rate of such fee, in respect of each type of building situated
within the area of any of the Authority and the areas to which this
Act applies, shall be such as specified in Schedule-11.” ;

(2) in sub-section (3),—

(a) for the words “The Authority may” the words “The Authority,
and in the areas outside the limits of the Authorities to which this

Act applies, the Director may,” shall be substituted ;

(b) in the proviso,—

(i) for the words “the Authority may,” the words “the
Authority, and in the areas outside the limits of the Authorities
to which this Act applies, the Director may,” shall be substituted ;

(i7) for the words “the minimum rate specified in the said
Schedule” the words “the rate specified in the said Schedule”
shall be substituted ;

(3) in sub-section (4),—

(a) after the words “the Authority” the words “or the Director”

shall be inserted ;

(b) for the words “Fire Services” the words “Fire and Emergency

Services” shall be substituted.

Amendment 7. In section 12 of the principal Act,—

of section 12

OfMah-ZI(I)Bgf (1) after sub-section (1), the following sub-section shall be inserted,
' namely :(—

“(1A) The Director, on receipt of an application or suo moto,
before enhancing or reducing the enhanced rate and levying the fee
at such rate, shall obtain the previous sanction of the State
Government to the proposal.”;

(2) in sub-section (2), after the words “the Authority” the words “or
the Director” shall be inserted ;

(3) in sub-section (3), in clause (a), after the words “The Authority”

the words “or the Director” shall be inserted ;
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(4) in the marginal note, after the word “Authority” the words “or

Director” shall be inserted.
8. In section 13 of the principal Act,—

(I) in sub-section (1), for the portion beginning with the words “ the
minimum fees specified” and ending with the words “Parts of the said
Schedule” the words and letters “the fees specified against each type of
building in the said Schedule” shall be substituted ;

(2) in sub-section (2), for the words “The Authority may” the words
“The Authority, and in the areas outside the limits of the Authorities to
which this Act applies, the Director may” shall be substituted.

9. In section 14 of the principal Act,—

(I) in sub-section (1), for the words “ the Authority”, at both the
places where they occur, the words “the Authority, and in the areas
outside the limits of the Authorities to which this Act applies, the Director,”
shall be substituted;

(2) in sub-section (2), for the words “the Authority”, wherever they
occur , the words “the Authority, and in the areas outside the limits of the
Authorities to which this Act applies, the Director” shall be substituted;

(3) in sub-section (4), for the words “the Authority”, wherever they
occur, the words “the Authority, and in the areas outside the limits of the
Authorities to which this Act applies, the Director,” shall be substituted;

(4) in sub-section (6), for the words “the Authority”, at both the places
where they occur, the words “the Authority, and in the areas outside the
limits of the Authorities to which this Act applies, the Director,” shall be
substituted;

() in sub-section (7), in clause (b), for the words “the Authority” the
words “the Authority, and in the areas outside the limits of the Authorities
to which this Act applies, the Director,” shall be substituted.

10. In section 16 of the principal Act,—

(1) for sub-section (1), the following sub-section shall be substituted,

namely :(—

“(1) Where it appears to the State Government that the balance
of the Fire Protection Fund of any Authority or Director is insufficient
for meeting any expenditure required to be incurred for purchasing
and maintaining fire fighting equipments and property and for
maintenance thereof or for creating posts of officers, staff and servants

for meeting the requirements to provide Fire and Emergency Services

Amendment

of section 13

of Mah. III of
2007.

Amendment

of section 14

of Mah. III of
2007.

Amendment

of section 16

of Mah. III of
2007.



Amendment
of Chapter V
of Mah. III of

2007.

Amendment
of section 18
of Mah. III of

2007.

Amendment
of section 19
of Mah. III of

2007.

Amendment
of section 21
of Mah. III of

2007.

Amendment
of section 22
of Mah. III of

2007.

Amendment
of section 24
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or generally, for performance of fire fighting operations; or that such
balance is more than the requirements for the purposes aforesaid,
the State Government may, by notification in the Official Gazette,
require the Authority or Director to enhance the rate of fee or reduce
the enhanced fee, if any, at such rate as may be specified in the said

notification.”;

(2) in the marginal note, after the word “Authority”, the words

“or Director” shall be inserted.

11. In Chapter V, for the heading “DIRECTOR OF FIRE SERVICES”

the heading “DIRECTOR OF FIRE AND EMERGENCY SERVICES” shall be
substituted.

12. In section 18 of the principal Act,—

(1) in sub-section (1), for the words “Director of Fire Services” the

words “Director of Fire and Emergency Services” shall be substituted;

(2) in sub-section (2), for the words “fire services” the words “Fire

and Emergency Services” shall be substituted.
13. In section 19 of the principal Act,—
(I) the words, brackets and figure “sub-section (3) of” shall be deleted;

(2) for the words “fire services” wherever they occur, the words “Fire

and Emergency Services” shall be substituted.
14. In section 21 of the principal Act,—

(1) in sub-section (1), for the words “fire services” the words “Fire

and Emergency Services” shall be substituted;

(2) in the marginal note, for the words “fire services” the words “Fire

and Emergency Services” shall be substituted.
15. In section 22 of the principal Act,—

(1) for the words “Fire Service”, “fire service”, “fire services” or “fire
service or services”, wherever they occur, the words “Fire and Emergency

Services” shall be substituted;

(2) in the marginal note, for the words “Maharashtra Fire Services”
the words “Maharashtra Fire and Emergency Services” shall be
substituted.

16. In section 24 of the principal Act, for the words “fire service” the

of Mah. III of Words “Fire and Emergency Services” shall be substituted.

2007.
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Amendment

of section 27

of Mah. III of
2007.

17. In section 27 of the principal Act,—
(1) in sub-section (1),—

(a) for the words “of fire” the words “of fire or any emergency

situation” shall be substituted;

(b) in clause (a), for the words “for extinguishing the fire or for
saving life or property” the words “for extinguishing the fire or
responding to any emergency situation for saving life or property”
shall be substituted;

(c) in clause (b), after the words “fire is burning” the words “or

any emergency situation has arisen” shall be inserted;

(d) in clause (c), after the words “extinguishing fire” the words

“or dealing with any emergency situation” shall be inserted;

(e) in clause (e), after the words “fire-fighting” the words “or

handling of any emergency situation” shall be inserted;

(f) in clause (f), for the words “extinguishing the fire or the
protection of life or property” the words “extinguishing the fire or
dealing with any emergency situation for the protection of life or

property” shall be substituted ;

(2) for sub-section (2), the following sub-section shall be substituted,

namely :(—

“(2) Any damage done to any premises or property, on the
occasion of fire or any emergency situation, by members of the Fire
and Emergency Services in the due discharge of their duties shall be
deemed to be damage by fire or any emergency situation within the
meaning of any policy of insurance against fire or insurance for any

emergency situation.”;

(3) after sub-section (2), the following Explanation shall be added,

namely :(—

“Explanation.— For the purpose of this section, the expression
“emergency situation” means any manmade or natural disaster or

any eventuality where the life or property is at risk.”;

(4) in the marginal note, after the word “fire ” the words “ or any
emergency situation ” shall be added.

18. In section 29 of the principal Act,— Amendment

. of section 29
(I) after the words “fire-fighting purposes” the words “or dealing of Mah. III of

. . . . 2007.
with any emergency situation” shall be inserted;

(2) for the word “fires” the words “fires or any emergency situation”

shall be substituted.
AWM SB-¥3I—R
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Amendment
of section 32 19.

of Mah'zl(l)%)gf (1) before clause (a), the following clause shall be inserted, namely :—

In section 32 of the principal Act, in sub-section (1),—

“(1-a) Fire Safety Approval issued under sub-section (1) of section

3, or”;

(2) after clause (b), the following clause shall be inserted, namely :(—
“(bb) order under sub-section (3) or (4) of section 9, or”;

(3) after clause (c), the following clause shall be inserted, namely :(—

“(d) order under sub-section (5) or (6) of section 45A;”.

Amendment 20. In section 33 of the principal Act, in clause (a),—
of section 33
of Mah. III of

9007 (I) for sub-clause (i), the following sub-clause shall be substituted,

namely :(—

“(2) under clause (I-a), (a), (b), (bb) or (d) of sub-section (1) of
section 32 is brought within thirty days from the date of issue of Fire
Safety Approval or from the date of service of notice or the date on
which the refusal is communicated to the appellant or from the date

of issue of order ;”;

(2) in the proviso, for the words “fifteen days” the words “thirty days”
shall be substituted.

ﬁmeidmerg 21. In section 45 of the principal Act, in sub-section (1), the heading
01 section

of Mah. Il of “Building with height more than 30 meters and used for,—” shall be numbered
2007. as clause (a) and after clause (a), as so numbered, the following clause shall be

added, namely :—
“(b) Building used as,—
(1) residential building with height more than 70 meters;
(2) large oil and natural gas installation such as refineries, LPG
bottling plant and other similar facilities;
(3) industrial building with moderate hazardous activities in
nature having built up area 30,000 square meters or more and

industrial building with high hazardous activities in nature having
built up area of 10,000 square meters or more.”.
Insertion of 22. After section 45 of the principal Act, the following section shall be

section 45A in
Mah. ITI of inserted, namely :—

2007.
ggfi ;niﬁéﬁi “45A. (1) (a) Fire and Life Safety Audit shall be carried out by the
l;)f .clgljtain owner, or where the owner is not traceable, the occupier of a building, for
uildings.

all the occupancies mentioned in sub-section (1) of section 45 by licensed



Mah. XXIV
of 2023.
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Fire and Life Safety Auditor and such Fire and Life Safety Audit shall be
carried out within a period of one year from the date of commencement
of Maharashtra Fire Prevention and Life Safety Measures (Amendment)

Act, 2023 and thereafter, once in every two years.

(b) The owner or occupier, as the case may be, shall furnish to the
Director or Chief Fire Officer or the nominated officer, a certificate in the
prescribed form issued by a licensed Fire and Life Safety Auditor
regarding the evaluation of the fire prevention and life safety measures
in his such building or part thereof, as required by or under the provisions
of this Act or rules made thereunder.

Explanation.—For the purposes of the Act, the expression “Fire and
Life Safety Audit” means the evaluation of fire prevention and life safety
measures required as per prevalent Acts or rules or National Building

Code of India in force.

(2) The Director may grant any person or association of persons as
he thinks fit, a licence to act as a Fire and Life Safety Auditor for the
purposes of this Act possessing such qualifications and experience as
may be prescribed.

(3) The duties and responsibilities of such auditor shall be such as

may be prescribed.

(4) Any person intending to have or renew such licence shall apply
to the Director in the prescribed form and in the prescribed manner. Such
application shall bear such court-fee stamp as may be prescribed and

shall be accompanied by the prescribed fee.

(5) On receipt of such application, the Director may, after holding
such inquiry as he deems fit, either grant the licence in the prescribed
form for a period of two years or renew the same for a like period or, for
reasons to be recorded in writing, by order refuse to grant or renew the

licence.

(6) Where the Director has reason to believe that any person to
whom a licence has been granted has contravened any provisions of this
Act or of the rules made thereunder or failed to comply with the conditions
of the licence or is unfit by reason of incompetency, misconduct or any
other grave reason, the Director may, after giving reasonable opportunity
to show cause, for reasons to be recorded in writing, by order suspend or
cancel the licence.

(7) No person other than a licensed Fire and Life Safety Auditor shall
carry out the work of fire audit or perform such other related activities

required to be carried out in any place or building or part thereof.

HIT 3MB-¥I—A
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section 48A in

HERTE JIEA TS0 JQTEIRUT qAT 306, | 22, 0%3/ATMM R, Ik Q¥

(8) No Fire and Life Safety Auditor or any other person claiming to
be such Fire and Life Safety Auditor shall give a certificate under sub-
section (1) regarding the evaluation of the fire prevention and life safety
measures are in good and efficient condition, without there being actual

such fire prevention and life safety measures.”.

23. After section 48 of the principal Act, the following section shall be

Mah. ITI of inserted, namely :—

2007.

Power to
amend

Schedule-I.

Substitution

of Schedule-1
and Schedule

-IT of Mah. III
of 2007.

“48A. (1) Where the State Government is satisfied that it is
necessary or expedient to do so, for the purposes of implementation of
any Part of the National Building Code of India relating to protection of
life and property, it may, by notification in the Official Gazette, amend
Schedule-I and thereupon, the said Schedule shall be deemed to have

been amended accordingly.

(2) Every notification issued under sub-section (1) shall be laid before

each House of State Legislature.”.

24. For Schedule-I and Schedule-II appended to the principal Act, the

following Schedules shall be substituted, namely :—
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SCHEDULE 11
(See section 11)

Fire and Emergency Service Fee Structure

1. The Fire and Emergency Service Fee shall be levied as indicated in TABLE

given below as per square meter of the built up area for the various categories

of the building in accordance to percentage of the Annual Statements of Rates

(ASR) as published under the provisions of the Maharashtra Stamp (Determination
of True Market Value of Property) Rules, 1995 made under the Maharashtra
Stamp Act (LX of 1958).

TABLE
Sr.| Height of the Percentage of the Annual Statement of Rates (ASR)
No. Building in meters
Residential Institutional |Commercial | Industrial
1 | Building upto 45m 0.25% 0.50% 0.75% 0.75%
2 | Building above 45m 0.50% 0.75% 1.00% 1.00%

2. The categorization of the occupancies in paragraph 1 above shall be

as categorized in Part 4 of the National Building Code of India, regarding Fire

and

Life Safety, which are as follows :—

(a) “Residential Building” means Residential Occupancies as mentioned
in Group A of Part 4 of the said Code except Sub-Groups A-5 and
A-6 thereof, viz. Lodging, Boarding, Dormitories, Apartment, Multi-level
car parking and Mechanized Automated Car Parking.

(b) “Institutional Building” means Educational Occupancies as
mentioned in Group B of Part 4 of the said Code and Institutional Occupancies
in Group C of Part 4 of the said Code, viz. School, College, University,

Hospital, Nursing Home, etc.

(¢c) “Commercial Building” means Occupancies as mentioned in Sub-
Groups A-5 and A-6 of Part 4 of the said Code and Assembly Occupancies
in Group D of Part 4 of the said Code, Business Occupancies in Group E
of Part 4 of the said Code and Mercantile Occupancies in Group F of
Part 4 of the said Code, viz. Hotels, Eateries, Malls, Multiplex, Theatres,
Shops, ete.

(d) “Industrial Building” means Industrial Occupancies as mentioned
in Group G of Part 4 of the said Code, Storage Occupancies in Group H
of Part 4 of the said Code (excluding Multi-level car parking) and Hazardous
Occupancies in Group J of Part 4 of the said Code.
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Notes :(—The fee for the above classification of the building shall be calculated

as under :—

1. The fee after computing the necessary percentage of the ASR shall
be multiplied by the built up area of the building under consideration for necessary

approval.

2. For the purposes of assessment of fee, the built-up area shall be gross
built-up area, which includes area of basement, easements, stilts, podium, stair-
cases, lifts, lobbies, passages, balconies, cantilever portions, service floors, refuge
areas, etc., as shown in the building plan certified by the Architect and submitted
to the Authority alongwith the application for permission for construction of
a building. The built-up area to be calculated for this purpose will have no
relation with the floor space index or the built-up area calculated in any other

manner.

3. The fees to be calculated shall be taken from lowest level to the
last livable floors and not slab-wise while determining height of the building
as indicated in TABLE.

4. For the purposes of assessment of fee, the Annual Statement of Rates
published under the provisions of the Bombay Stamp (Determination of True
Market Value of Property) Rules, 1995 are the building construction rates issued

by the Department of Registration and Stamps, Government of Maharashtra.

5. No fee shall be levied for the building identified as Sub-Groups A-2
and A-4 below 15 meters occupancies as per Part 4 of the National Building
Code of India, Part 4 and for all those buildings identified in section 15 of
the Act.”.
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(c) in PART-III, under the heading “INSTITUTIONAL BUILDINGS
(C)”, under sub-heading “(a) Hospitals, Sanatoria and Nursing Homes
(C-1)”, after entry (3), the following entries shall be inserted, namely :(—

“(4) | Above 30m and 17.00 1,50,000 14.00 80,000
not

exceeding 45m
in height

(5) | Above 45m in 20.00 2,00,000 16.00 1,00,000.”.
height
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